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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 225/2024/EZ

IN THE MATTER OF:
ALAYA SAMANTARAY
.... APPLICANT
VERSUS
STATE OF ODISHA & ORS.
.... RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 8,
RAJBIR CONSTRUCTION PVT. LTD.

I, Bimal Kumar Agarwal, son of Bir Kumar Agarwal, aged about 53
years, by Faith - Hindu, by Occupation - Ser;rice, working for gain at
Rajbir Construction Pvt. Ltd., 6t Floor, 614, Hari Om Tower,
Commercial Complex, Circular Road, Lalpur, Ranchi, Jharkhand,
PIN : 834001 and residing at South City Residents, Tower-1, 6J 375,
Prince Anwar Shah Road, Near South City Mall, Jodhpur Park,
Kolkata, West Bengal - 700068, do hereby solemnly affirm and say

as follows : -

1. 1 am one of the Directors of the respondent no. 8 i.e., Rajbir
Construction Pvt. Ltd. (hereinafter referred to as the ‘answering
respondent’) and as such the principal officet thereof. I am well
acquainted with the facts and circumstances of the present
case. | am duly authorized and/or otherwise competent to make

‘\0 TA Q d affirm and do hereby make and affirm this affidavit on

behalf of the answering respondent.

CALCUTTA
| < | Regd. No..22/96

!‘% EXPIRY DATE
\% 06.03.2030
74




106

I have gone through the averments made in O.A. No. 225 of
2024 /EZ (hereinafter referred to as the said application) and

have understood the contents and purport thereof.

I say that I have been advised to deal with aqd/ or traverse only
those averments and allegations made in the said application,
which are material for proper and effective adjudication thereof.
Save what are matters of record what can be substantiated
therefrom and barring what are specifically admitted by me, I
deny and dispuf:e each and every averment and allegation made
in the said application .in seriatim, as if the same were

specifically traversed.

The answering' respondent is a company incorporated under
the Companies Act, 1956 and is, inter alia, engaged in the
business of construction. The answering respondent has been
granted a concession for expansion of a portion of the
Chandikhole - Paradip Section of NH-53 (Old NH-5A) from 4
lanes to 8 lanes in the State of Odisha from the National
Highways Authority of India i.e., respondent No. 9 in the instant
proceedings. To this effect, a letter of award dated March 31,
2023 was also issued by the respondent no. 9 in favour of the
answering respondent. A copy of the letter of award dated
March 31, 2023 is annexed hereto and marked Annexure
‘R8/1°.

The obligations of the answering respondent as the
Concessionaire are provided in the Concession Agreement

entered into between the answering respondent and the
Tds&uction and other incidental

respondent no. 9

MD. TAZAMMUL HUSSAIN
CALCUTTA
Regd. No.-22/96
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activities are carried out by the answering respondent in
accordance with the terms and conditions stipulated in the said
Concession Agreement. The answering respondent craves leave
to refer and rely upon a copy of the said Concession Agreement

at the time of hearing, if necessary.

Before specifically dealing with the averments and allegations
contained in the several paragraphs of the said application, I

state and contend as follows: -

a. The said application is not maintainable in law or in facts

and is liable to be dismissed in limine with exemplary cost.

b. The jurisdiction of this Hon’ble Tribunal cannot be invoked
as the said application fails to disclose any substantial
question felating to the environment or any question
arising out of implementation of the enactments specified
in Schedule I of the National Green Tribunal Act, 2010

[hereinafter referred to as the said Act].

c. The said application does not disclose any cause of action
for initiation of the present proceeding by or at the
instance of the applicant and on such ground alone, the
said application deserves to be dismissed with exemplary

costs.

d. The applicant cannot and does not have any locus to
invoke the jurisdiction of this Hon’ble Tribunal, even if the
averments made in the said application are taken at face

value and be deemed to be_cgrrect.

]p

CALCUTTA
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From a bare perusal and wholesome reading of the said
application itself, it would be manifest that the applicant
is a busybody and is not at all 'a person aggrieved', at
whose instance the jurisdiction of this Hon’ble Tribunal
could have been invoked. Nothing has been pleaded in the
said application to demonstrate as to how the original

applicant could be personally aggrieved.

It is evident that the applicant-has filed the present
proceeding with oblique motive and malafide intention. It
is possible that the applicant has been set up by trade
rivals, who are interested to impede progress of the work.
The contract which the answering respondent is
performing is of vital importance, since it connects Paradip
port with the National Road Network. It is also of crucial
importance that the contract in question awarded to the
answering respondent by NHAI is being monitored by the
Prima Minister’s office. Any delays on the part of the
answering respondent will be .viewed with extreme
seriousness and repercussions will follow. The intent of
trade rivals would be to ensure that orders are obtained
from the Learned Tribunal which would have the effect of
delaying performance of the contract, which would entail
consequences upon the answering respondent. The
applicant is also a blackmailer, whose interest is to create
an adverse situation for the answering respondent, which

would be used by the applicant for his unlawful demands.

A person can prefer an application before this Hon’ble

Tribunal only on actually sustainin’g the injury complained

LCUTTA
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application itself, it clearly transpires that it is not the case
of the applicant having sustained any injury by reason of
the construction operations carried out by the answering

respondent.

In order to acquire locus standi to maintain an application
before this Hon’ble Tribunal, the applicant must
necessarily come within the purview of Section 18(2} of the
said Act. The applicant does not fall .within the ambit,
scope and purview of the parties described more fully and
particularly in Section 18 (2) of the said Act, who are

entitled to maintain an action before this Hon’ble Tribunal.

The provisions laid down in the said Act do not authorize
or entitle an alleged “environmental activist” to
purportedly raise issues pertaining to larger public interest
by filing an application before this Hon’ble Tribunal. On
the contrary, the provisions of the said Act require the
injured and aggrieved persons themselves to personally
approach this Hon;ble Tribunal -for redressal of their

grievances.

It is clear that the said application has been filed by the
applicant in furtherance of its ulterior motive and vested
agenda or have been otherwise influenced to do so by
persons/entities havfng business interests competing with

that of the answering respondent.

As such, the said application filed by the applicant is an
absolute abuse of the process of law and also of the
process of this Hon’bl Rai'Q\ and deserves no

. CALCUTTA
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consideration whatsoever. The said application deserves to
be dismissed and/or rejected in limine. It would be a gross
travesty of justice, if the said application is entertained at
the instanée of a person having no locus even to file such

an application.

At the outset, I state that the allegations made in the said
application are false, misleading, vexatious, malicious,
baseless, perverse and unreasonable. No reliance can be placed

on such statements.

The said application challenges the alleged encroachment of
Luna River and Nayanjori Land at Badapal Mouza Bed in
Marshaghai Tahasil of Kendrapada District by the answering
respondent due to construction of different structures such as
site camp and batching plant over two Plots namely, Plot No.
705/861 of Khata No. 330 having an area of 18.74 acres under
Marshaghai Tahasil of Kendrapada District and Plot No. 333 of
Khata No. 333 having an area of 21.6 acres. The said
application alleges that such structures on the said plots of
land raises a threat to the river ecosystem. The said application
further alleges that neither Consent to Establish nor Consent
to Operate has been granted to the answering respondent for
the said site camp and batching plant over the said two plots.
The said allegations are baseless and misplaced and ought to

be rejected in view of the following reasons: -

a. Initially, after issuance of the Letter of Award dated March
31, 2023, the answering respondent issued a letter dated
April 24, 2023 to the District Magistrate, Kendrapara i.e.,
respondent no. 3 herein g allotment of Plot No.

3
F.!DCTAZAMMUL HUSSAIN
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333 of Khata No. 333 for setting ulﬁ of plant & equipments,
store and office, etc. A copy of the letter dated April 24,
2023 is annexed hereto and marked Annexure ‘R8/2’,

The answering respondent by its letter dated July 18, 2023
requested the National Highways Authority of India i.e.,
respondent no. 9 to allocate 6 acres of land in Plot No. 333
of Khata No. 333, Tahasil Marshaghai which falls within
the area demarcated under Right of Way (RoW’) for project
related works i.e., storage of construction materials,
Labour Hutments, Plant/Equipment setup & Consumer
pump (HSD). A copy of the letter dated July 18, 2023 is

annexed hereto and marked Annexure ‘R8/3’.

The respondent no. 9, by its letter dated July 19, 2023
allowed the answering respondent to utilize the said Plot
of land falling within the RoW for the purpose of
construction of the project as per the Concession
Agreement. A copy of the letter dated July 19, 2023 is

annexed hereto and marked Annexure ‘R8/4’.

After procuring approval from the resr.;ondent no. 9, the
answering respondent initiated the camp establishment
work on Plot No. 333 of Khata No. 333. However, the said
establishment work was stopped by the Ilocal
administration alleged that the said plot of land belongs to
Regional Transport, Office of  Kendrapada District
(hereinafter referred to as ‘RTO’). These events were
brought to the notice of the respondent no. 9 by the

answering respondent.
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Subsequently, the réspondent no. 9 issued a letter dated
August 2, 2023 to the Collector & District Magistrate,
Kendrapada i.e., respondent no. 3 herein, informing that
said Plot No. 333 in Khata No. 333 is in the possession of
the Ministry of Road, Transport and Highways. The
respondent no. 9 requested the respondent no. 3 to issue
necessary direction’ to RTO to not obstruct the
development of project work. A copy of the letter dated
August 2, 2023 is annexed hereto and marked Annexure
‘R8/5’.

Thereafter, the answering respondent issued a letter dated
November 3, 2023 requesting the respondent no. 9 for
necessary directions as the camp establishment work at
Plot No. 333 of Khata No. 333 was stopped by the local
administration for want of authentic land transfer
documents. A copy of the letter dated November 3, 2023 is

annexed hereto and marked Annexure ‘R8/6°.

The respondent no. 9 issued a letter dated November 4,
2023 to the respondent no. 3 requesting issuance of
necessary directions to RTO to not obstruct the
establishment of project camp on the said plot of land. A
copy of the letter dated November 4, 2023 is annexed
hereto and marked Annexure ‘R8/7.

Since a period of four months had passed without any
respondent from RTO or respondent no. 3, the answering
respondent issued a letter dated November 27, 2023 to the
respondent no. 9 requesting express consent to continue

ite at the said plot of

B4R

with the development of
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land. It was further informed that due to the land issue,
the answering respondent is unable to procure Consent to
Establish from the concerned authorities. A copy of the
letter dated November 27, 2023 is annexed hereto and
marked Annexure ‘R8/8’.

The answering respondent by a further letter dated
December 29, 2023 informed the respondent no. 9 that it
is unable to establish the Concrete Batch Mix Plant & Hot
Mix Plant on the said Plot No. 333 of Khata No. 333. It was
also informed that due to the land issue, the answering
respondent was facing problem to obtain Consent to
Establish and Consent to Operate from the Pollution
Control Board Paradip, Odisha i.e., respondent no. 5
herein. In fact, the answering respondent also informed
that it would not be able to establish any plants in absence
of a Consent to Establish permission. A copy of the letter
dated December 29, 2023 is annexed hereto and marked
Annexure ‘R8/9°.

Subsequeﬁtly, the answering respondent issued a letter
dated January 4, 2024 to respondent no. 9 requesting the
respondent no. 9 ‘to issue a letter to the District
Administration to arrange for a poftion of the Plot No. 333
of Khata No. 333 and Plot No. 705/861 of Khata No. 330
for storage of construction materials, temporary camp site
and establishment of Batching Mix Plant. It was also
informed that the answering respondent would only be

able to obtain Consent to Establish and Consent to

e erned authority. A copy
TAR

Operate after approval o
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of the letter dated January 4, 2024 is annexed hereto and
marked Annexure ‘R8/10’.

Since the land issue in relation to Plot No. 333 of Khata
No. 333 and Plot No. 705/861 of Khata No. 330 could not
be resolved between the respondent no. 9 and the RTO, the
answering respondent could not obtain valid Consent to
Establish and Consent to Operate the batching plant and
other equipments at‘the said plots of land. As such, the
answering respondent was constrained to dismantle the
initial set up of the batching plant and other equipments
from the said plots of land and shift the said equipments
to a different location. In this regard, the answering
respondent craves leave to refer and rely upon the initial
application for Consent to Establish submitted by the
answering respondent along with the payment receipt at

the time of hearing.

Subsequently, the answering respondent obtained a
Consent to Establish dated February 26, 2024 issued
under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of the Air (Prevention
& Control of Pollution} Act, 1981 for establishment of one
Batching Plant, one Wet Mix Macadam -Plant and one Hot
Mix Plant at a different location being Mouza - Dutial {Plot
Nos. 187, 183, 182, 181 & 180/1785 of Khata Nos.
649/602, 649/124, 351, 649,192 & 649/ 143 respectively)
over an area of 2.039 acres in the district of Kendrapara.
A copy of the Consent to Establish dated February 26,
2024 is annexed hereto and nmar\ked Annexure ‘R8/11’.

SOTAR )
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The said .new plots on which the batching plant is
established is located approximately 15 kms away from the
Luna River. This would be evident from a screenshot
obtained from Google Maps showcasing the distance
between the Luna River and the new location of the
batching plant. A copy of the said screenshot is annexed
hereto and marked Annexure ‘R8/12°.

None of the said two plots of land, where the hot-mix plant
was to be initially built or where the hot-mix plant is built

now, are a part of the river bed.

The answering respondent also obtained a Consent to
Operate dated April 6, 2024 issued under Sections 25 and
26 of the Water (Prevention & Control of Pollution) Act,
1974 and Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 for manufacturing of Ready Mix
Concrete, Wet Mix Macadam and Hot Mix Asphalt. A copy
of the said Consent to Operate dated April 6, 2024 is

annexed hereto and marked Annexure ‘R8/13".

The said Consent to Operate dated April 6, 2024 was also
extended till March 31, 2027 by a subsequent Consent to
Operate dated December 29, 2025. A copy of the said
Consent to Operate dated December 29, 2025 is annexed
hereto and marked Annexure ‘R8/14".

In fact, after initiation of the present proceedings, the
Odisha State Pollution Control Board i.e., the respondent
no. 5 herein has carried out an inspection of the camp site

Wbmary 1, 2025 to verify
A8

of the answering respo
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the present environmental scenario and flow of Mahanadi
River: During the said inspection, it was observed that the
answering respondent has already dismantled and shifted
the batching plants to a new location after obtaining
Consent to Establish. The earlier location of the batching
plants were also cleaned by the answering respondent. It
was further observed that camp office of the answering
respondent is existing on earlier location. However, it was
observed that the construction of the.bridge over Luna
River is going on without disturbing the riverine ecosystem
and the flow of River Luna. A copy of the inspection report

dated February 24, 2025 is annexed hereto and marked
Annexure ‘R8/15’.

It is relevant to mention that the earlier locations of

batching plants are also not on the river bed.

Furthermore, a joint inspection was carried out by the
Tahasildar, Marshaghai i.e., respondent no. 4 herein and
Superintending Engineer, Kendraﬁara Irrigation Division,
Kendrapara on Plot No. 333 of Khata No. 333 and Plot No.
705/861 of Khata No. 330 on January 27, 2025. It was,
inter  alia, observed that there was no installation of
batching plant on the said plots of land. A copy of the said
joint inspection report dated January 27, 2025 is annexed
hereto and marked Annexure ‘R8/16°.

In fact, it would also be evident from a drone video footage
taken on January 18, 2026 and another video uploaded on
“YouTube’ on November 27, 2025 .which is available at -

https:/ /voutu.be/ k‘?’I::Fu1:*1:;:;‘,LU1{?si= 1viiyns8c400A7 kS,
f i e

it
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that there are no .batching plants situated on the
impugned plots of land. The answering respondent seeks
the leave of this Hon’ble Tribunal to file the said video
through pen drive.

u. On the basis of the aforementioned, it is stated that no
batching plants have been established on the plots
impugned by the said application being Plot No. 333 of
Khata No. 333 and Plot No. 705/861 of Khata No. 330.
Hencé, the allegation made in the said application with
respect to construction of batching plant on the said plots

is baseless and misplaced and ought to be rejected.

v. The allegétions with respect to construction of the
campsite on the Plot No. 333 of Khata No. 333 is dealt with

in detail hereinafter.

The said application alleges that the answering respondent is
stacking minor minerals in the aforesaid two plots of land which
allegedly falls within the flood plain area of Luna River. The said
application further alleges that the answering respondent has
constructed labour hutment, material stockyard, Parking of
vehicles and Machinery, Camp Office, dumping of sand and
stone chips on Luna River Bed without any permission of
competent authority such as Water Resource Department i.e.,
respondent no. 7 herein and Tahasildar Marshaghai i.e.,
respondent no. 4 herein. The said application further alleges
that the camp office is made with concrete wall and asbestos
roof. The said application contends that such constructions
have affected the free flow of river during monsoon and all the
debris and waste materials including sewage of the hutments

s fa
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is directly discharged to the river. The said allegations are not
only baseless but also contrary to the inspection carried out by
the respondent no. 5 and the joint inspection carried out by the
respondent no. 4 herein and Superintending Engineer,
Kendrapara Irrigation Division, Kendrapara. As such, the said

allegations are ought to be rejected for the following reasons: -

a. It is stated that the camp site is situated on Plot No. 333
of Khata No. 333. The said camp site comprises of labour
hutment, stockyard for ready to use materials, Parking of
vehicles and Machinery, Camp Office. However, the said
campsite is a temporary structure which shall be
dismantled upon completion of the project. This would also
be evident from the photographs of the camp site, copies
whereof are annexed hereto and marked as Annexure
‘R8/17.

b. Moreover, it is stated that no debris or waste materials
including sewage of the hutments are being discharged
into the river in any manner whatsocever. In fact, the
answering ‘respondent has constructed a septic tank for
proper disposal of any waste generated from the campsite
or the labour hutment. Copies of photographs of the
construction of the septic tank in this regard are
collectively annexed hereto and marked as Annexure
‘R8/18’.

c. In fact, the join inspection carried out by the respondent

no. 4 herein and Superintending Engineer, Kendrapara

w January 27, 2025, also

AP

Irrigation Division, Kendr

rarily made up of
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Galvanized Iron Sheet. It was further observed that the
Labour hutment is constructed with brick-wall without
plastering and roofed by Galvanized Iron Sheet with soling
brick concrete foundation which are temporary in nature.
A copy of ‘the said inspection report dated January 27,
2025 is already annexed hereto.

It is stated that the establishment of the campsite is in line
with the concept of sustainable development. The campsite
is sustainable by nature and does not in any way harm the

river ecosystem or the flow of the river.

This would be evident from the inspection report of the
respondent no. 5 dated February 24, 2025, a copy whereof
has already been annexed hereto. During the said
inspection, it was observed that the camp site of the
answering respondent is existing of site. However, it was
also observed that such campsite does not disturb the

riverine ecosystem or the flow of the River Luna.

Furthermore, the allegation that the answering respondent
is stacking minor materials on the river flood plain is also
contrary to the joint inspection report dated January 27,
2025. It was observed during the said joint inspection that
there is no stacking of minor materials over flood plain

area of Luha River bed.

In fact, the respondent nos. 3 and 4 in their affidavit
affirmed on May 20, 2025 have categorically stated that
there is no threat to the free flow of the water in River Luna
due to the constructio "—Efn.psite on the impugned

2L
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Plot No. 333 of Khata 333. After due joint inspection, it has
also been stated in the said affidavit that allegations in the
said application are false and the vehicles parked also do

not affect the free flow of River Luna.

h. In view of 1-:he aforesaid inspection reports, it is stated that
the allegations raised in the said application are without
any basis and misconceived. As such, the applicant is put
to strict proof thereof. The hutments are also not on the

river bed.

10. The said application alleges that the answering respondent is
extracting sand from the river bed of the Luna River for
construction. The said "allegation is false, baseless and

misconceived for the following reasons: -

a. It is stated that the answering respondent procures sand
from a government approved permit holder namely one
Prafull Kumar Das in order to meet its réquirement of sand
for the construction of the present project. A transit pass
is issued by the Department of Steel & Mines for delivery
of sand to the answering respondent. The details of such
sand transit passes are annexed hereto and marked as
Annexure ‘R8/19’. By way of samples, few transit passes
dated August 7, 2024 and February 25, 2025 are
collectively annexed hereto and marked as Annexure
‘R8/20’. The answering respondent craves leaves to refer
and rely upon the remaining transit passes during the

course of hearing.
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In fact, the joint inspection carried out by the respondent
no. 4 herein and Superintending Engineer, Kendrapara
Irrigation Division, Kendrapara on January 27, 2025,
categorically recorded that information regarding illegal

extraction of sand from the river bed is not noticed.

In view of the aforesaid, such allegations of the applicant
is without any basis and the applicant is put to strict proof
thereof.

The said application alleges that the answering respondent is
dumping minor minerals into the Luna River without obtaining
any permission from Tahasildar Marshaghai i.e., respondent
no. 4 herein. The said allegation is false and without any basis

for the following reasons: -

During the joint inspection carried out by the respondent
no. 4 herein and Superintending Engineer, Kendrapara
Irrigation Division, Kendrapara on January 27, 2025 it
was specifically noted that dumping of rr;inor minerals over

the case land is not noticed.

The applicant has failed to substantiate such allegations
and the applicant is put to strict proof thereof. As such,

the said application is liable to be dismissed.

Without prejudice to the aforesaid and fully relying thereon, I

now deal with the allegations made in the said application.

With reference to paragraph 1 of the said application, it is
stated that the allegations

’ﬁﬁfe and bereft of
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particulars. It is stated that the applicant is not a “person
aggrieved” or has suffered any injury. As such, the applicant
has no locus standi to maintain the present application simply
by being an “environmental activist”. It is denied that there has
been any encroachment of Luna River or Nayanjori Land at
Badapal Mouza Bed in Marshaghai Tahasil of Kendrapada
District with any structure such as site camp or batching plant
over Plot No. 705/861 of Khata No. 330, Kisam Nadi of Mouza
— Badapala having area 18.74 acres under Marshaghai Tahasil
of Kendrapada District of over Plot No. 333 of Khata No. 333,
Kisam - Nayanjori of Mouza Badapal having area 21.6 acres by
the answering respondent, as alleged or otherwise or at all. It is
denied that the said application raises any question,
substantial or otherwise, relating to environment, as alleged or
at all. It is denied that there is a threat to the river ecosystem
as alleged or otherwise or at all. Save as aforesaid, all other

allegations are denied and disputed.

With reference to paragraph 2 of the said application, save what
are matters of record, anything contrary thereto or inconsistent
therewith is denied and disputed. It is denied that the
answering respondent has illegally encroached the flood plain
of Luna River or constructed any structure inside the flood
plain area or stacking any mineral therein that affects the
environmernt, aé alleged or otherwise or at all. It is denied that
the answering respondent has extracted sand, illegally or
otherwise from the said river bed, as alleged or at all. Save as

aforesaid, all other allegations are denied and disputed.

With reference to paragraph 3 of the said application, it is
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hutment or material stockyard or parking of vehicles or
machinery or camp office or engaged in dumping of sand or
stone chips on Luna River bed or Nayanjori Land without any
permission of competent authority such as Water Resource
Department or Tahasildar Marshaghai, as alleged or otherwise
or at all. It is denied that the camp office is made with concrete
wall or asbestos roof, as alleged or otherwise or at all. It is
denied that the answering respondent has encroached the
riverbed, as alleged or at all. It is denied that the answering
respondent has affected the free flow of river during monsoon
or otherwise or that all the debris or waste materials or sewage
of hutments are directly discharged to the river, as alleged or
otherwise or at all. Save as aforesaid, all other allegations are

denied and disputed.

With reference to paragraph 4 of the said application, the
contents of the complaint petitions dated February 19, 2024
and March 21, 2024 are denied and disputed. Save as
aforesaid, all other allegations are denied and disputed.

With reference to paragraphs 5 and 6 of the said application,
the contents of the letter dated April IQ, 2024 and letter dated
May 2, 2024 are denied and disputed. Save as aforesaid, all
other allegations are denied and disputed.

With reference to paragraph 7 of the said application, the

contents of the application dated February 6, 2024 under the

Right to Information Act, 2005 (hereinafter referred to as RTI))

and the reply dated February 23, 2024 are denied and disputed.

It is stated that the applicant by way of the RTI application

dated February 6, 202 .@%imformaﬁon in relation to
N\
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the impugned Plot No. 333 of Khata No. 333 of Mouza -
Badapala Kisam - Nayanjori and Plot No. 705/861 of Khata No.
330, Kisam - Nadi of Mouza Badapala. It was in this context
that the RTI reply dated February 23, 2024 was issued wherein
it was stated that neither Consent to Establish nor Consent to
Operate has been granted to the unit for the aforementioned
said plots. However, as stated in detail hereinabove, the
batching plant has been relocated to a new location after
obtaining Consent to Establish and Consent to Operate from
the concerned authorities. To avoid prolixity, I adopt the
averments made in the aforementioned paragraphs. It is denied
that neither CTE nor CTO has been granted to the unit, as
alleged or otherwise or at all. It is denied that the answering
respondent is dumping minor minerals, as alleged or otherwise
or at all. Save as aforesaid, all other allegations are denied and
disputed. . ‘

With reference to paragraph 8 of the said application, the
contents of the RTI reply dated June 19, 2024, are denied and
disputed. It is stated that the said RTI reply dated June 19,
2024 does not rﬁention the permission granted to the answering
respondent for construction of the batching plant on the new
plots as mentioned in detail hereinbefore. To avoid prolixity, I
adopt the averments made in the aforementioned paragraphs.
It is denied that no permission has been given to the answering
respondent for construction, as alleged or otherwise or at all. It
is denied. that. the answering respondent is dumping on
Riverbed or Nanjori land, as alleged or otherwise or at all. Save
as aforesaid, all other allegations are denied and disputed.

With reference to paragraph 9 of the said application, save what
appears from a truc?/arn:( ?rt;Fm; construction of the Office
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Memorandum dated February 14, 2022 issued by the Ministry
of Environment, Forest and Climate Change, anything contrary
thereto or inconsistent therewith is denied and disputed. It is
stated that the said Office Memorandum has no applicability to
the present proceedings. The answering respondent reserves its
right to make appropriate submissions during the course of
hearing regarding the non-applicability of the said Office
Memorandum. Save as .aforesaid, all other allegations are

denied and disputed.

With reference to paragraph 10 of the said application, it is
stated that the camp site of the answering respondent is a
temporary structure which does not obstruct the flow of the
Luna River or harm the riverine ecosystem in any manner
whatsoever. To avoid prolixity, [ adopt the averments made in
the aforementioned paragraphs. The contents of the alleged
google earﬂl im:ages are denied and disputed. It is denied that
there is huge structure in the riverbed/flood plain area of Luna
River, as alleged or otherwise or at all. It is denied that the
existing structures may be evicted or removed from the river
bed, as alleged- or otherwise or at all. It is denied that minor
minerals are illegally stacked, as alleged or otherwise or all. It
is denied that the minor minerals should be seized, as alleged
or otherwise or at all. Save as aforesaid, all other allegations are

denied and disputed.

With reference to paragraph 11 of the said application, it is
stated that the camp site of the answering respondent is a
temporary structure which does not obstruct the flow of the
Luna River or harm the riverine ecosystem in any manner

whatsoever. To- avoid prolis .I:iqupt the averments made in
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the aforementioned paragraphs. The contents of the
photographs allegedly taken by the applicant on August 27,
2024 are denied and disputed. It is denied that the answering
respondent has constructed structures inside the flood plain
area of Luna River, as alleged or otherwise or at all. It is denied
that the answering respondent is illegally stacking minor
minerals on the said land, as alleged or otherwise or at all. Save
as aforesaid, all other allegations are denied and disputed.

With reference to paragraph 12 of the said application, it is
stated that the answering respondent has been procuring sand
from a government approved permit holder for the purpose of
the construction of the project. It is stated that the joint
inspection carried out by the respondent no. 4 herein and
Superintending Engineer, Kendrapara Irrigation Division,
Kendrapara on January 27, 2025, categorically recorded that
information regarding illegal extraction of sand from the river
bed is not noticed. To avoid prolixity, I adopt the averments
made in the aforementioned paragraphs. It is denied that the
answering respondent is extracting sand, illegally or otherwise,
from the river bed of Luna River, as alleged or otherwise or at
all. Save as aforesaid, all other allegations are denied and

disputed.

With reference to paragraph 13 of the said application, save
what appears from a true and proper construction of the
description of river bed from the Black’s Law Dictionary, 6th
Edition, anything contrary thereto or inconsistent therewith is
denied and disputed. It is stated that the said description of

river bed does not have any application to the present

proceedings and doemte the allegations raised in
- W }'—\
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the said application. Save as aforesaid, all other allegations are

denied and disputed.

With reference to paragraph 14 of the saici application, save
what appears from a true and proper construction of the
“Doctrine of the Public Trust”, anything contrary thereto or
inconsistent therewith is denied and disputed. It is stated that
the said doctrine does not apply to the present proceedings. To
avoid prolixity, I adopt the averments made in the
aforementioned paragraphs. The answering respondent
reserves its right to make appropriate submissions during the
course of hearing regarding the non-applicability of the said
doctrine. Save as aforesaid, all other allegations are denied and

disputed.

With reference to paragraph 15 of the said application, save
what appears from a true and proper construction of Article
48A and Article 51A of the Constitution of India, anything
contrary thereto or inconsistent therewith is denied is disputed.
It is stated that the said articles do not aid the allegations in
the said application. To avoid prolixity, I adopt the averments
made in the .aforementioned paragraphs. The answering
respondent reserves its right to make appropriate submissions
during the course of hearing. Save as aforesaid, all other

allegations are denied and disputed.

With reference to paragraph 16 of the said application, save
what appears from a true and proper construction of the order
dated December 15, 2020 passed by this Hon’ble Tribunal in
Original Application beir_lg 0O.A. No. 22 of 2020, anything

contrary thereto or inconsist ith is denied is disputed.
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It is stated that the said order dated December 15, 2020 does
not have any applicability to the facts and circumstances of the
present proceedings. To avoid prolixity, | adopt the averments
made in the aforementioned paragraphs. The answering
respondent reserves its right to make abpropn'ate submissions
during the course of hearing regarding the non-applicability of
the said order dated December 15, 2020. Save as aforesaid, all

other allegations are denied and disputed.

With reference to paragraph 17 of the said application, save
what appears from a true and proper construction of the order
passed by the Hon’ble Supreme Court of India in Civil Appeal
No. 3367 of 2020, anything contrary thereto or inconsistent
therewith is denied is disputed. It is stated that the said order
does not have any applicability to the facts and circumstances
of the present proceedings. To avoid prolixity, I adopt the
averments made in the aforementioned paragraphs. The
answering respondent reserves its right to make appropriate
submissions during the course of hearing regarding the non-
applicability of the said order. Save as aforesaid, all other

allegations are denied and disputed.

With reference-to paragraph 18 of the said application, save
what appears from a true and proper construction of the order
passed by the Hon’ble Supreme Court of India in Association
for Environment protection v. State of Kerala reported in
MANU/SC/0622/2013, anything contrary thereto or
inconsistent therewith is denied is disputed. It is stated that the
said order does not have any applicability to the facts and
circumstances of the present proceedings. To avoid prolixity, I

adopt the averments made i mentioned paragraphs.
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The answering respondent reserves its right to make
appropriate submissions during the course of hearing
regarding the .non-applicability of the said order. Save as
aforesaid, all other allegations are denied and disputed.

With reference to paragraph 19 of the said application, save
what appears from a true and proper construction of the
judgements passed by the Hon’ble Supreme Court and Hon'’ble
National .Green Tribunal, anything contrary thereto or
inconsistent therewith 1s denied is disputed. It is stated that the
applicant has failed specify the said judgements or show any
applicability of the said judgements to the facts and
circumstances of the present proceedings. To avoid prolixity, I
adopt the averments made in the aforementioned paragraphs.
The answering respondent reserves its right to make
appropriate submissions .during the course of hearing. Save as

aforesaid, all other allegations are denied and disputed.

With reference to paragraph 20 of the said application, save
what appears from a true and proper construction of the order
dated May 1, 2024 passed by this Hon’ble Tribunal in Original
Application being O.A. I\fo. 101 of 2023, anything contrary
thereto or inconsistent therewith is denied is disputed. It is
stated that the said order dated May 1, 2024 does not have any
applicability to the facts and circumstances of the present
proceedings. To avoid prolixity, I adopt the averments made in
the aforementioned paragraphs. The answering respondent
reserves its right to make appropriate submissions during the
course of hearing regarding the non-applicability of the said
order dated May 1, 2024. Save as aforesaid, all other allegations




130

32. With reference to paragraph 21 of the said application, save

33.

what appears from a true and proper construction of the
judgement dated February 21, 2024 passed by the Hon’ble High
Court of Orissa in W.P. (C) No. 3385 of 2024, anything contrary
thereto or inconsistent therewith is denied. is disputed. It is
stated that the said order dated February 21, 2024 does not
have any applicability to the facts and circumstances of the
present proceedings. To avoid prolixity, | adopt the averments
made in . the aforementioned paragraphs. The answering
respondent reserves its right to make appropriate submissions
during the course of hearing regarding the non-applicability of
the said order dated February 21, 2024. Save as aforesaid, all

other allegations are denied and disputed.

With reference to paragraph 22 of the said application, save
what appears from a true and proper construction of Section
24(1)(b) of the Water (Prevention and Control of Pollution) Act,
1974 and the judgements of the Hon’ble Supreme Court in M.C,
Mehta v. Kamal Nath reported in (1997) 1 SCC 388, Vellore
Citizens’ Welfare Forum v. Union of India reported in (1996) 5
SCC 647 and Mantri Techzone Pvt. Ltd. v. Forward Foundation
reported in (2019) 18 SCC 494, anything contrary thereto or
inconsistent therewith is denied is disputed. It is stated that the
said section and judgements do not have any applicability to
the facts and circumstances of the present proceedings. To
avoid prolixity, I adopt the averments made in the
aforementioned paragraphs. The answering respondent
reserves its right to make appropriate submissions during the

course of hearing in this regard. Save as aforesaid, all other
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With reference -to paragraph 23 of the said application, it is
stated that the establishments made by the answering
respondent does not obstruct the free flow of River Luna or
harm the riverine ecosystem in any manner whatsoever. It is
submitted that the said application fails to make out any case
to warrant any direction for stoppage of construction or removal
of any structures of the answering respondent. It is denied that
free flow of the river is obstructed or that the river ecology has
been affected, as alleged or otherwise or at all. It is denied that
there are any concrete structures inside of the embankment, as
alleged or otherwise or at all. Save as aforesaid, all other

allegations are denied and disputed.

I state the alleged grounds in support of the application are
misconceived, incorrect and deserve no credence. I traverse the
said grounds by adopting and reiterating the true and correct

averments made in the preceding paragraphs hereof.

The answering respondent craves leave of this Hon’ble Tribunal
to add, alter or amend the present counter affidavit, if

necessary.

Save as expressly admitted herein before, each and every
allegation of the said application is denied and disputed, as if

the same is set out hereunder and traversed seriatim.

It is submitted that the applicant could not make out any case
in the said application and as such, the same is liable to be
dismissed in limine with exemplary cost so that such type of
application is not filed any further to.waste the precious time of
this Hon’ble Tribunal. K\, _I S

Cl1AR,
L0145,
., /i IAZAEIMUL HU3SA
Sl CALcuTTs |\
<| R

egd, N0'22/96 <

T\ EXPIRY pare /S
?L. 06.03 2039 45
& v



132

@

39. The statements made in paragraphs _{ 1 f}é‘ are true to my
knowledge and based on information derived from records
which I believe to be true and the rest are my respectful
submissions before this Hon'ble Tribunal. ramsR consTRUCTION PVT. 7D,

'a‘h‘“‘"-@uum._ vl o~

Prepared in my office Deponen?m

4
KD/\ Identified by me
Advocate . ﬂ-o‘/:
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@4,, G \N" VERIFICATION

I Bithal Kumar Agarwal son of Bir Kumar Agarwal, aged about 53
years, by Faith - Hindu, by Occupation - Service, being one of the
Directors of the respondent no. 8 working for gain at Rajbir
Construction Pvt. Ltd., 6t Floor, 614, Hari Om Tower, Commercial
Complex, Circular Road, Lalpur, Ranchi, Jharkhand, PIN : 834001
and residing at_ South City Residents, Tower-1, 6J 375, Prince Anwar
Shah Road, Near South City Mall, L?:&k_, Kolkata, West
Bengal - 700068, do hereby solemn] Odecla.re 1d! state that the

Ti
statements made in paragraphs ’l/‘*?,; 3Lﬂ ‘c.are true to my
) i

knowledge and based on informati(?nt;aen_ved from records which I

believe to be true and the rest are m‘y respectful submissions before
~this Hon'ble Tribunal.
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ANNEXURES- A¢[4-

(dsw UREsa T IEEPE AN, I W) ]
National Highways Authority of India
(Ministry of Road Transport and Highways, Government of India)
-5 ©F 6, NFET-10, TR, T BT - 110 075 ¢G5 & 6, Seetor-10, Dwarks, New Delhi-110075
WM /Phone : 91-11-25074100 / 25074200

ORIGINAL
NHAI/PC/Chandikhol-Paradip/Package-3/2022 Dated:  31.03.2023

To
M/s Rajbir Construction Pvt. Ltd.
614, Hariom Tower Commercial Complex,
Circular Road, Lalpur,
Ranchi - 834001, Jharkhand
Email; replinfra@gmail.com

{Kind Attention: Shri Puneet Kumar Agarwal, Director)

Subject: Rehabilitation and Up gradation from 4 to 8 laning of Chandikhole-Paradip Section of
NH-53 (Old NH-5A) from Km.39.000 to Km.60.00 in the State of Odisha on HAM mode (Package-
3) [Tender 1D: 2022_NHAI_137777_1] - Letter of Award (LOA) - reg.

Ref.: Your bid for the praject submitted on 13.03.2023 & Financial Bid opened on
27.03,2023,

Sir, . p
This has reference to your technical and financial proposal submitted on 13.03.2023 for
the above mentioned subject project, NHAI hereby accepts your proposal quoting Bid Project
Cost of Rs, 762,75,00,000 {Rupees Seven Hundred Sixty Two Crore Seventy Five Lakh Only)
excluding GST and declare you as the ‘Selected Bidder’ as per provision of Clause 3.8.1 of
RFP. The Construction Period of 730 (Seven Hundred Thirty) days from the ‘Appointed Date’
to be notifted by the Authority after fulfilment of the condition precedents for start of the

work.

2. In accordance with the ctause 3.8.4 of the RFP document, you are requested to sign the
duplicate copy of the LOA and return the same as your acknowledgement within 7 (Seven} days
of the receipt of the LOA. Thereafter, you are required to execute the Concession Agreement
within 45 (Forty Five) days from the date of issue of LOA, as specified in Clause 1.3 of RFP.

2 Further, as per RFP documents, you are required to promote and incorporate a Special
Purpose Vehicle, solely for the purpose of implementing the project (the ‘Concessionaire') as
a Limited Liability Company under the Companies Act 2013, as the entity which shall undertake
and perform the obligations and exercise the rights of the Selected Bidder under this LOA,
including the obligation to enter into the Concession Agreement pursuant to the LOA for
undertaking the Project pursuant to Recital E of Draft Concession Agreement.

4, The Concessionaire for due and faithful performance of its obligations under the
Concession Agreement, provide to the Authority no later than 30 {thirty) days from the date of
the Agreement an irrevocable and unconditional Performance Security by way of Bank

Page 1 of 2
Rajbir Construction Pwt, Lid.

(2 .

Director
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Guarantee for an amount of Rs. 22,88,25,000 (Rupees Twenty Two Crore Eighty Eight Lakh
Twenty Five Thousand only) i.e. 3% of Bid Project cost as per clause 9.1 of Draft Concession
Agreement,

5. You are required to comply with all the terms and conditions sef forth in the RFP
documents and addendum/corrigendum issued. In case of any default on your part, you shatl
be liable for action as stated in the Bid Documents.

Yours Sincerely,
Rajbir Const:uction Pyl. Lid.

Encl: Duplicate LOA W aﬁ
Diraclor

(Asheesh Kumar Jain)
General Manager {PC)

Copy To: -

(1} RO Bhubaneswar
(ii) PD, PIU Bhubaneswar

Pape 2 of 2
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National Highways Authority of India

{Ministry of Road Transport and Highways, Government of [ndia)
A5 md B, FET10, TR, T A - 110 075 » G-5 & 6, Sactor-10, Dwarka, New Delhi-110075
FCUM/Phone - B1-11-25074100 / 25074200

Duplicate
NHAI/PC/Chandikhol-Paradip/Package-3/2022 Dated: 31.,03.2023

To
M/s Rajbir Construction Pvt. Ltd.
614, Hariom Tower Commercial Complex,
Circular Road, Lalpur, :
Ranchi - 834001, Jharkhand

Email: rcplinfra@gmail.com
{Kind Attention: Shri Puneet Kumar Agarwal, Director)

Subject: Rehabilitation and Up gradation from 4 to 8 laning of Chandikhote-Paradip Section of
NH-53 (Old NH-5A) from Km.39.000 to Km.60.00 in the State of Odisha on HAM mode (Package-
3) [Tender [D: 2022_NHAI_137777_1] - Letter of Award (LOA} - reg.

Ref.: Your bid for the project submitted on 13.03.2023 & Fipancial Bid opened on
27.03.2023.

Sir,

This has reference to your technical and financial proposal submitted on 13.03.2023 for
the above mentioned subject project, NHAI hereby accepts your proposal quoting Bid Project
Cost of Rs, 762,75,00,000 (Rupees Seven Hundred Sixty Two Crore Seventy Five Lakh Only)
excluding GST and declare you as the ‘Selected Bidder’ as per provision of Clause 3.8.1 of
RFP. The Construction Period of 730 (Seven Hundred Thirty) days from the *Appointed Date’
to be notified by the Authority after fulfilment of the condition precedents for start of the
work.

2. in accordance with the clause 3.8.4 of the:RFP document, you are requested to sign the
duplicate copy of the LOA and return the same as your acknowledgement within 7 (Seven) days
of the receipt of the LOA, Thereafter, you are required to execute the Concession Agreement
within 45 (Forty Five) days from the date of issue of LOA, as specified in Clause 1.3 of RFP.

3. Further, as per RFP documents, you are required to promote and incorporate a Special
Purpose Vehicle, solely for the purpose of implementing the project (the ‘Concessionaire’) as
a Limited Liability Company under the Compames Act 2013, as the entity which shall undertake
and perform the obligations and exercise the rights of the Selected Bidder under this LOA,
including the obligation to enter inta the Concession Agreement pursuant to the LOA for
undertaking the Project pursuant to Recital E of Draft Concession Agreement.

4. The Concessionaire for due and faithful performance of its obligations under the
Concession Agreement, praovide to the Authority no later than 30 (thirty) days from the date of
the Agreement an irrevocable and unconditional Performance Security by way of Bank

Rajbir Construction Pvi. Lid.

Ao Page 1of 2
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Guarantee for an amount of Rs. 22,88,25,000 (Rupees Twenty Two Crore Eighty Eight Lakh
Twenty Five Thousand only) i.e. 3% of Bid Project cost as per clause 9,1 of Draft Concession
Agreement.

53 You are required to comply with alf the terms and conditions set forth in the RFP
documents and addendum/corrigendum issued. In case of any default on your part, you shall
be tiable for action as stated in the Bid Documents.

Rajbir Construction Pvt. Lid,
= Yours Sincerely,

irector

(Asheesh Kumar Jain)
General Manager (PC)

Page 2 of 2
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ANNEXURE - 4¢

‘Rajbir construction pvi. li‘ )

_,; Alwuys A Step Ahend in Infrastructure
T LN N, - - U45201JH2007PTC012833)

Rel, - RCPL/PAK -3/23-24/10

To
The Distnct Magistraie
Kedraparg,.Odisha

Sub: Widening and strangthening of NH-5A (New NH — 53) Chakara to Masakani stretch from Existing Km 19.000
to #0.000 (Total Length 21 Km) of Chandikhole to Paradip Section of NH — 53 from existing Four Lane ta Eight
ie Paved Shoulder standard in the State of Odisha on Hybrid Annuity Mode under NH(O), (Package ~ I}, Reg:

Requisition for Govt. Lopd for the purpose of Camp, Profect Offire Setun and storape the construction

materials

Ret: (?) Latter No. = NHAVPC/Chandikhol-Paradip/Package - 3/2022, Dated- 31.03.2023,

De:lr Sir,
h reference to abave citied subject, we would like to inform you that the NHA bns awnrded the work uf
Q- demng and strengthening o NH 53 works to the Rajbir Construction Pvt. Lid, (fharlhund. Ranchiy {NHA| Later
/ ()S\ py attached for your kind ref. please] .
tathis regard, we would like to request you to make available of Govt.-Land 1o us for the purpese af construetion
materials storage, Site camp/office establishment and Installation of plants and equipments for the aforementioned
project,
With the assistance of Local Villagers and Amin, we are able to locate the Govt, Land thet is adjacent to the soad for
our projecl. The details are atnched with this lctter as an ANNEXURE 1, {1, 111, and 1V for your ready referencs
please {Our requirement are shawn on the enclosed area map).

I'SL. Village Nanmic | Police Tehsil District Khata  Plot No, Area fevt
No, Stntion
_ Badpal Marshaghai | Marshaghai | Kendrapara | 331 | 333 21,660 "?"1‘8..1“‘"
e 2 Hatia Patkura Marshaghai | Kendrapara | 638 VYRGH i s Aoy o |

Sir. The aforementioned property is within your purview and this is the ideal place for us to sctup our pants &
equipments, store and office ctc. 1o carry out our project successfully,

Therefore, we request you kindly aHot the said Land as per the Govi. Guideline ta is For 1} the completion of the
K project that is minimuin two years from the dwie of conmencenen.

We arc grateful for your kind cooperation and will always be.

SOTAR
(KumarRajesh)
Project Manuger A J ,
Rujbir Construction Pvi, Lid QO T ".
[ < q
O

Encl.:- 1. As ubove (Annex. [ & [1I: - Schedule of Land & Annex. 11 & 1V - Truce MQ@

,\QJ

ﬁ E T g%
P.K. Agarwal, 614, Hariom Tower Commarcial Complex, Circular Road, Lalpur, Ranchh 01 -
. Tel. : 0651-2561108, 2561081, Fax : 0651-2204770, E-mall : replinfra@gmail.com, Wabsite : waw. replingia.org
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ANNEXURE - £§/3

% ok
Rujbir construction put. itd,

Always A Step Ahead in Infrastructure...
{CIN No. - U45201JH2007PTC012833)

Rel’; RCPL/NI-33/CP PKG-IUANTIANE-01/2023/08 . Date: 18.07.2023

o,

The Project Divector,

National Highways Authority ot India,
303, Utkal Signature, 3rd Floor, NIL-5, Pahal
Blubaneswar (Odishia)

Ma-752101

Subjeet :- Widening and strenuthening of NH -3A {New NH - 53) Chakara 1o Masakani strewch [rom existing
K 397000 1o 60+ 000 ¢ Total Design Leagih 21 km) from existing Chandikhole 1u Paradip Section of NH - 53
irom 2xisting Four Lane to Eight Lane Paved Shoulder standard in the State of Qdisha on Fybrid Armniy Marde
under HO (O) Pzckage - 111, Rey.: Requesting for the Land at Ch. 52+000 LIS under Badpal micuzs
(Kdhata no. 333, Plot no. 333, Tahasil : Marshaghai ) for Storage ol cunstrueiion owuterials, Lubewy
tonents, PlanVEquipment Setup & other project related worles.

Rel: (1) Lerer Mo = NHAMPC Chandikho!-Paradip/ Pachage - 372022, Dated- 31.63.2023,
Dear Sir, '

W ith reference 1o above citied subject, we would dike 10 request you that we requived lind at appx. Ch.32+000
i 115 at Badpal Mouza (Kbata no. 333, Plot no. 333, Tahasil ; Marshaghai) for the Project relmed works only 1.2,
Sworage of construction matevials. Labour Hutments, Plant/Equip. setup & Consumer pomp (H3D) for the
A idening and Strengthening of existing Inulma\ (NFI-53) under the supervision by NELALD

nan

Se. fue Kind mfocmation they said fand (K hata no. 333 & Plot no. 335} is within te ROW us per Revenue 3kip
and the above land belongs o NHAL (Muasty of Road, Transportation & Highway s) under The Govenmipein -of
huelia. As per Khita ne. 333 & Plot no. 333 the woral land is 21,66 Acre und we required only 6 Acte w
cstublish our setup Tor project reduted works only.

Ui the tight of sbove mentioted citowmnstanees | _\-)u-are requesled o piease allocine ihe weated place ol find D6
vere only Tor the establishiment ol all setup Gl the project duration sl e cisose v s il s adioe i
construction af existing highwiy works because the said locativn iz a barren fond.

Aicearly acoon in thes repard shall be highls apprecined.

Ehanking vor.

Flcl .- B Movzi Map,
2 ROW sl

S .\_@ 03 2030
PK Agarwal 614, I—lanom Tower Commnrmal Complex, Circuiar r(oaa Ldipm' 8 3L
Tei. 0651-2561108, 2561081, Fax : 0651-2204770, E-unail . reolinfra@dgmail.com, 've P? -.OF Lbl

«
e



T Igfver et wfarasor
. (¥ aftay aite ot vismem)
National Highways Authority of India
., (Minlstry of Road Tra & HI, }
uftdern lﬁfn ! Prollchlolrr;plomﬁ;:yh:n Unit
303.mm,3m_m.5_ 5, YW~ , gy .
303, Utkal Signalurs, 3rd Floor, NHL5, Pm, Bhuban::::r?szw‘l.'Odllha

T/ Ph,: (874-2062800 (WIO) E
AR/ o-mail ; bhu@nhal.org, wiwez / Web : www.nhal.gov.in

NHAI/NH-53/8-Laning/PKG-Ill/ Rajbir/LA/ \eag 19.07.2023

To
Authorized Signatory,
Ms-Rajbir Construction Pvt, Ltd.
Hariom Tower Commercial Complex,
Circular Road, Lalpur, Ranchi- 834001;

Sub: Rehabilitation and Up gradation from 4 to 8 lane of Chandikhole-Paradip
Section of NH-53 (Otd NH-5A) from Km. 39.000 to Km. 60.000 in state of Odisha
on HAM mode (Package-Il) -Allocation of land for project related work within
the ROW -Reg;

Reg: 1. NHAI, HQ Letter No. 2022 dated 31.03.2023.
2. Agreement dated 10.05.2023. _
3. Your office letter No. 08 dated 18.07.2023.
Sir, .

Please refer your office letter No. 08 dated 18.07.2023 wherein, you have
requested this office for allocation of land under the ROW at Km 52+000 in LHS for
the project related works i.e., Storage of construction materials Labour Hutment,
Plant/ Equipment setup the consumer pummp etc,

In this.regard, it is pertinent to mention that you may utilize the Right of Way
as per the provisions under Cl. No. 10.3,1 and 10.3.2 as mentioned below;

10.3.1Pursuant to the notice specified in Clause 4.1 .2, the Authority
Representative and the Concessionaire shall, on a mutually agreed date and time,
inspect the Site and preparg a memorandum containing an fnventory of the Site
including the vacant and upencumbered land, buildings, structures, read works,
- trees and any other imnjovable property on or attached to the Site. Such
memorandum shall have appended thereto an appendix (the “Appendix”) specifying
in reasonable detail those parts of the Site to which vacant access and Right of Way
has not been granted to the Concessionaire. Signing of the memorandum, in 2 {two)
tounterparts (each of which shall constitute an originat), by the ‘authorized
representatives of the Parties shall, subject to the provisions of Clause 10.2.2, be
deemed to constitute a valid license ond Right of Way to the Concessionaire for free
and unrestricted use and development of the vacant and unencumbered Site during
the Concession Period under and In accordance with the provisions of this
Agreement and far no other purpose whatsoever. For the avoidance of doubt, it is
agreed that valid license and Right of Way with respect to the parts of the Sife

Frefia wielera / Corporate Office : fr-5 G-, ¥4t-10, taw, 3¢ fkewd -110075 / G-5 & 6, Secior-10, Dwaraka, New
T/ Phona - 0112507410026074200, 3@ » Wabsito: nhal.gov.in
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set forth l'l."l the Appendix shall be deemed to have been granted to the
Concessionaire upon vacant access thereto being provided by the Authority to the
Concessionaire.

10.3.2 Without prejudice to the provisions of Clause 10.3.1, the Partles
hereto agree that on or prior to the Appointed Date, the Authority shall have
granted vacant access and Right of Way such that the Appendix shall not include
tand which shall in any manner prevent the Concessionaire from undertaking
construction of the Project to the extent of at least 80% (eighty per cent) of the
length thereof, gnd in the event Financial Close is delayed on account of delay in
grant of such vacant access and Right of Way, the Authority shall be lioble to
payment of Damages solely under the provisions of Clause 4.2. For the avoldance of
doubt, the Authority acknowledges and agrees that the Appendix shall not include
any {and which may prevent the construction of any critical element of the Project
without which the Completion Certificate or provisional Certificate may not be
granted. The Authority further acknowledges and agrees that prior to the
Appointed Date, it shall have procured issuance of the statutory notification under
Applicable Laws for vesting of all land comprising the Project in the Government
and has taken possession of at {east 80% (efghty per cent) of the length thereof,
save and except stray plots of tand which the Parties mutually agree to exclude
from such vesting prior to the Appointed Date. The Parties also acknowledge and
agree that the conditions specified in this Clause 10.3.2 shall not be modified or

waived by either Party.

in view of the above, you may atlow the utilization of ROW for the purpase of
construction and development of National Highway as per the above provisions of
concession agreement.
' Yours faithiylly.

4 ’ Narendra Singh
DGM (Tech,) & Project Director

-

CALCUTTA

Regd. No.-22/94
- No.-22/
EXPIRYDAT?D
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ANNEXURE —£¢/5”

AT TP Tt TfeesToT
o vy st et st
National Highways Authority of India

(Miinkeiry of -

303, e FUTINT, 3 TR, WRORB, e, GeITAN-782100, M
303, Utkal Signature, Jrd Flogr, NH-3, Py Bhubsneswar-752109, Dgitha

arova FaA ) _stmipn_ouwu.g'mmrm .
NHAI/NH-53/8-Lafing /BREITHETER AT ™ ™o 02.08.2023
To,

The Collector & District Magistrate,
Kendrapada;

Sub: Rehabititation and Up gradation from 4 to 8 lane of Chandikhote-Paradip Section
of NH-53 (Old NH-54) from Km. 39.000 to Km. 60,000 in state of Odisha on HAM
mode (Package-Iil) -possession of land -Reg;

Ref: Gazette Notification 5.0. 1290 {E} dated 11.11.2023.

Sir,

With reference to the subject matter, it is pertinent to mentfon here that the
subject stretch entrusted to Ministry of Road Transport and Highways vide Gazette
Notification $.0. 1290 (E) & 5.0. 1291 (E) dated 11.11.2003. Now, the project
Highway Is under development stage from 4 to 8 lane Highway. Accordingly, The
Ham Contract for the said work has been awarded in 4 packages and the agreement

for 3 packages has been signed and the contractors of the respective packages are
taken-up the work in the scope during the development period.

During the development of the project stretch, the HAM Contractor of the
subject stretch has infarmed this office telephonically that the officials of RTO,
Kendrapada has informed that land charring Khata No. 333, plot No.333 village
Badpal in Masaghai tashil dist- Kendrapada handed over to RTO, Kendrapada for
development of Truck Terminal.

in this context, it is submitted that the abaove plot is in possession of MORTH,
New Delhi vide Gazette Notification 5.0. 1290 (E) & 5.0. 1291 {E) dated 11.11.2003
and the same can be handover with a consent of MoRTH, New Delhl and through
Gazette of India Notification only.

in view of the above; it is requested to issue necessary direction to RTO,
Kendrapada to not obstrutt the development of project work. As you aware the
subject stretch (s the one of the prestigious projects of the state for free fiow of
port traffic and economic development of Kendrapada and Jagatsingpur District.

Youzraithglly,

Narendra Singh

copy fo: Ro- ofisha « Fon lednd fry m,geszﬁsr.nlect Director

It wader § Corporate Offce * F-5 @8, 332010, 5, 3 AN 110075 / G-5 & §, Seck-10, Dwarska, New D#h-110075
00 { Phone - 0112507 4100:250 /4200, RIET2 7 Wabsha: nhal gavin

Régd. No.-22/95 | <
EXPIRY DATE /=

’}'6\ %)
O <
\[_OF NE/
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_ANNEXURE——KS"/& @
Rajbir Paradip pvt. Iid.

Always A Step Ahead in Infrastructure...
(CIN No. - U42101JH2023PTC020323)

Ref.: RCPL/NH-53/CP PKG-III/NHAL/F-01/2023/29 Date: 03.11.2023

To,

The Project Director, .
National Highways Authority of India,
NHAI Complex, Neulpur, Chandikhole
Jajpur {Cdisha)

Pin-755024

Sub:-Rehabilitation and Up gradation from 4 to 8 lane of Chandikhole (Km. 0.000) to Paradip (Km. 76.588)
section of NH-53 (Old NH-5A) from Km. 39.000 to Km. 60.000 in state of Odisha — Regarding Land issue at
chainage §2+000 LHS,

Ref; i) NHAI/PC/Chandikhol-Paradip/Package — 3/2022, dated: - 31.03.2023.
i) RCPL/NH-53/CP PKG-UI/NHAVL/F-01/2023/08, dated: - 18.07.2023
iii) NHAI/NH-53/8-Laning/PKG-HI/Rajbir/L.A/1 028, dated: - 19.07.2023
iv) NHAI/NH-53/8-Laning/PKG-III/Rajbir/LA/1 116, dated: - 02.08.2023

Dear Sir, .

With reference to above subject & letter cited under reference no. {ii), we would like to inform you that vide
letter no. 08, dated 18.07.2023 we requested to your office for the allocation of land under the ROW at chainage
524000 km in LHS for the project related works i.e., Storage of construction materials, Labour Hutment,
Plant/Equipment setup etc.

Sir, your office has considered our request and allotted the said land for the establishment of camp and other
project related works vide letter no. 1028 dated 19.07.2023. After getting the approval from your end we starfed
our camp establishment work on said chainage.

Meanwhile, the camp establishment work has been stopped by the local administration and they require
authentic paper i.e., land transfer documents as per Gazette Notification 8.0. 1290(E) & S.0. 1291(E) dated
11.11.2003.

Sir, as you know our project is time bond project and we are planning to start our construction activities as soon
as possible under the guidance of your supervision and direction.

In view of above, we need your cooperation and necessary direction.

: wrz 1ind information and ucaessary acticn pisse.

Thanking you & assuring our best services at all times.

614, Harionr Tewer Commercial Complex, Circular Road, Ll ¥ Bierkhand)
Tel. : 0651-2911075, E-mail ..rajbirparadig
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ANNEXURE - Q%(F

e HITATT TP TSI UTHErah 1oy
N (A5 RAET ST TS wAwTa, KA WER) -
National Highways Authority of India
{Ministry of Road Transport and Highways, Government of India}
REIST =T &/ Project Implementation Unit
.09, 03 AP, J3eqe, S, ST - by o 3¢ (3ifEwm)

NHAI Cornplex, Neulpur, Chandihole, Jajpur-755024 {Odisha)

_ qOM / Tel : 06725 - 291479 _
%7 /e-mai : nhaichandikhole@gmait.com, puchandikhole@nhai.org

NHAI/11021/8/2023/PIU/COL/ 11 29 0 or Nav., 2023
To

The Collector & District Magistrate,

Kendrapada,

Odisha

Sub.: Rehabilitation and Up gradation from 4 to 8 laning of Chandikhole-Paradip
section of NH-53 (Old NH-5A) from Km.39.00 to Km.60.00 in the state of
Odisha on HAM mode (Package-3) - Establishment of camp for development
of project purpose - Reg.

Sir, :

In inviting a kind reference to the subject cited abave, it is to inform that the

8-laning work from km.39+000 to km.60+000 in Chandikhole-Paradip section of NH-53

has been awarded to the Concessionaire M/s. Rajbir Paradip Private Limited and the

Agreement was signed on 10" May 2023.

In this regard, it is pertinent to mention here that the Chandikhole-Paradip
section of National Highway has been entrusted to Ministry of Road Transport and
Highways vide Gazette Notification 5.0.1290(E} and S.0. 1291 (E) dated 11.11.2003
(copies enclosed). Accordingly, Chief Engineer, Natlonal Highways, Govt. of Odisha
vide letter No.7088 dated 26.12.2003 instructed to transfer the Chandikhole-
Paradeep section along with relevant land records to NHAI

For development of project, camp of Concessionaire s essential to establish.
In this regard, Concessicnaire has identified the location on Plot No.333, Khata
No0.333 in village Badapal under Marshaghai Tahasil. Accordingly, the camp has
established and erection of plant and machineries is under progress. However, RTO-
Kendrapada informed telephonically that the said land has been handed over to RTO-
Kendrapada for development of Truck Terminal.

As the Right of Way (RoW) of Chandikhole - Pradeep section of National
Highway is under the possession of MOoRT&H, the transfer of land to RTO-Kendrapada
is in question. The Concessionaire already established the camp and now the issue of
land will be impact the progress of project.

This is a priority project under the Prime Minister Gati Shakti Scheme which is
being reviewed directly by the PMOQ. [t is also a significant port connectivity road
project of national impartance time-bound project of 24 months completion period.

In view of above, it is requested to issue necessary direction to the concern
official not to obstruct in establishing the project camp by the Concessionaire.

. L rre Yours faithfully,
iy s
Encl.: As above. . (-'\\_O TA l? ¥ 1%

»"\ m
_ : ect|Director

1. RTO, Kendrapara for kind in
2. Tahasitdar, Marshaghai for i
3. M/s.

Copy to: ' '(

Rajbir Paradip Priva 4

TORIENY ! L

"TIRE FHIFY / Corporate Office - -5 -6, THT-10, TN, 78 femeil- 2. 5 & G-6, Secls

Zi9m ¢ Phone * D11-25074100/25074200 '&"dﬂ@@ﬁq”&f}tﬂ‘{in
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ANNEXURE ~RS/¢
ok

Rajbir Paradip pvi. itd.

Always A Step Ahead in Infrastructure...
{CIN No. - U42101JH2023PTC020323)

Ref.: RCPL/NH-53/CP PKG-II/NHALF-01/2023/37- Date: 27.11.2023

To,

The Project Director,

National Highways Authority of India,
NHAI Complex, Neulpur, Chandikhole
Jajpur (Odisha)

Pin-755024

Sub: -Rehabilitation and Up gradation from 4 to 8 lane of Chandikhole (Km. 0.000) to Peradip (Km.
76.588) section of NH-53 (Old NH-5A) from Km. 39.000 to Km. 60.000 in state of Odisha — Regarding
issue in possession of land for establishment of camp and development of project purpose at CH:-
524000 LHS, :

Ref:

1) NHAI/E 1021/8/2023/PIU/CDL/1 189 dated 04/11/2023.

2) RCPL/NH-53/CP PKG-TII/NHAY/F-01/2023/29 dated 03/11/2023.
3) NHAI/NH-53/8-Laning/PKG-ITI/Rajbit/LA/1 1 16 dated 02/08/2023,
4) NHA/NH-53/8-Laning/PKG-II/Rajbir/LA/1028 dated 19/07/2023.
5) RCPL/NH-53/CP PKG-IIVNHALF-01/2023/08 dated 18/07/2023.
6) NHAI/PC/Chandikhol-Paradip/Package-3/2022 dated 31/03/2023.

Dear Sir,

Please refer to the above cited subject and referred letter under ref. (5); dated 18.07.2023 vide which we
have requested to your good office for allocation of land under the ROW at KM 524000 in LHS for
project related work i.e. storage of construction material, Labour Hutment, Plant/Equipment setup, and
consumer pump {HSD) setup.

Further vide letter under ref. (4); dated 19.07.2023, you have permitted us for the above setup under
ROW as mentioned in Schedule A (Annexure -I).

In continuation to the above granted permission, we started the camp establishment work and other
project related work on the allocated stretch at Ch. 52+000 as per the typical camp plan.

Meanwhile, during construction, the official of RTO, Kendrapada objected/stopped the construction work
on the said permitted stretch and they demanded land transfer paper &s a proof regarding aliocation of this
tand for the above said project. They further claimed that this stretch has been handed over to department
of RTO, Kendrapada for development of Truck terminal. We have intimated the same to you instantly and
thus, work has been obstructed by them from time to time.

o L
Regd. No.-22/96
EXPIRY DATE
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Rujbir Paradip pvt. Itd.

Always A Step Ahead in Infrastructure...
(CIN No. - U42101JH2023PTC020323)

Again, vide letter under ref. (3); dated 02.08.2023, you have requested o the collector & District
Magistrate, Kendrapada to issue necessary direction to RTO, Kendrapada not to obstruct the development
of project work. ;

Again, vide letier cited under ref. (2); dated 03.11.2023, we reminded you regarding the abstruction
made by RTO, Kendrapada and thus a slippage/Setback of our canstruction programme for schedule
construction activities is being observed.

Again vide letter cited under ref. (1); dated 04.11.2023, you informed The collector & District Magistrate
to issue necessary direction to the concemmed RTO officials not to obstruct the ongoing work of
“ﬁablishment of praject camp. .

Further, almost 4 months’ period lapsed but no vesponse by RTO or District Magistrate has yet been
given. In such situation we always remained in ditemma whether we should keep continuance of work to
develop the camp site (i.c. storage of construction material, Labour Hutment, Plant/Equipment setup, and
consumer pump (HSD) setup).

 As the aforesaid site belongs to MoRT&H, therefore we now request you to provide the express consent /
! permission to ensure that the aforesaid site does not have any encumbrance and we may therefore
 continue the development work of camp site in full swing without fear / hesitation.

Sir, due to above seid reason we are unsble to established our Concrete Baich Mix & Hot Mix Plant and
even we are facing problem to get the electrical connection & CTE from the Concemned Authority on said
premises (Application copy is attached herewith for your kind reference please).

Therefore, we request you kindly do needful action at your earliest plea-se.

Thanking you & assuring our best services at all times.
)
“For M/s Rajbir Pradip Pvt. Ltd.

Fucl: As mentionéd ibove.
Copy to:

1. The Regional Officer — NHAI, Bhubaneswar, Pal Heights, Bhubaneswar, Odisha - for kind
information please. B

—————

CALCUTTA | 2]
Regd. No.-22/96 |5
EXPIRY DATE /2

s



146

ANNEXURE -R€/9
Rajbir Paradip pvt. lid.

Always A Step Ahead in Infrastructure...
{CIN No. - U42191JH2023PTC020323)

Ref.: RCPL/NH-53/CP PKG-1H/NHAUF-01/2023/51 Date: 29.12,2023

To,

The Project Director,

Nadonal Highways Authority of India,
NHA{ Camplex, Neulpur, Chandikhale
jajpur (Odisha)

Pin-755024

Sub: -Rehabilitation and Up gradation from 4 to § lane of Chandikhole (Km. 0.000) to Paradip (Km. 76.588) section of NH-33 (Old NH-
5A) from Km. 39.000 to Km. 60.000 in state of Odisha - Regording issue in pessession of land for establishment of camp and
development of project purpose at CH:- 52+00¢ LHS.

Ref:

1) RCPL/NH-33/CP PKG-ITI/NHAI/F-01/2023/37 dated 27/11/2023.
2) NHAI11021/82023/PIU/CDL/ 1 189 dated 0471112023, ;
3) RCPL/NH-53/CP PKG-III/NHAYF-01/2023/29 dated 031112023,
4) NHAINH-33/8-Laning/PKG-111/Rajbir/L A/ 1 16 dated 02/0872023.
3) NHAI/NH-33/8-Laning/PKG-111/Rajbir/LA/1 028 dated 19/07/2023,
6) RCPL/NH-53/CP PKG-II/NHAL/F-01/2023/08 dated 18/07/2023,
7} NHALVPC/Chandikhol-Peradip/Package-3/2022 dated 31/03/2023.

Dear Sir,

Please refer to the above cited subject and referred letter under ref, (1); dated 27,12.2023 vide which we have requested to your good
office for transfer paper of Khata no. 333, Plot no. 333 regarding allocation of land under the ROW at KM 524000 in LHS.

We always remained in dilemma whether we should keep continuance of work to develop the camp for site (i.e. storage of construction
material, Labour Hutment, Plant/Equipment setup, and consumer p'ump (HSD) setup). We need your kind Cooperation in this regard
because 1ill date due to above said reason we are unable to establish our Concrete Batch Mix Plant & Hot Mix Plant and cven we are
fecing problem to get the electrical connection, CTE & CTO fom the Pollution Contrel Board Paradip, Odisha on said premises {For CTE
& CTO Online application copy is atiached herewith for your kind reference please).

§ir, as per the Govi. norms without CTE pemiss}un {rom the Concemed Authority we are ungble to establish our any type of plants on the
said premises and the delay is directly hampered your project.

} Therefore, we request you kindly do needfiul action at your earliest please.

‘Thanking you & assuring our best services at all times, ’ /"’é- ‘:TA\Q

For M/s Rujbir Eradip,
k./7 :: 4 ;

O S -
Kvmar Rajesk < | ) <
Authorized Sigpa £ =
{AUIDOMZ ag! = \ -'Dllln = P‘RY DAT ég
Encl.: As mentioned above. ?;,\- . : Q/

i

. ¢ ’ A
e

1. The Regional Officer - NHAI, Bhubaneswer, Pal Heights, Bhubaneswar, Odisha — for kil informatit please.

~ole

|.) Fy A
614, Hariom Tower Commercial Complex, Circutar Road, Lalpur, Ranchi - 834 001 (Jh;‘rkhﬂnb;d//
Tel. : 0651-2911075, E-mail : raibirparadippvtltd@gmai!.com
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ANNEXURE - adio

Alwoys A Step Ahead in Infrastructure...
{CIN No. - U42101JH2023PTC020323)

Ref.: RCPL/NH-53/CP PKG-III/NHAI/F-01/2023/55

To,

The Project Director,

National Highways Authority of India,
NHAI Complex, Reulpur, Chandikhole
Sappur {Odisha)
Pin-755024

Date : 04.01.20224

Sub:-Rehubilitation and Up gradatien from 4 10 § lane of Chandikhole (Km. 0.000) 10 Paradip (Km. 76.588) section of NH-
53 (Old NH-5A) from Km. 32.000 10 Km, 60.000 in state of Odisha — Requesting for Govi Land at Ch, 5{+445 &
52+000 km (LIIS) within the Ro\VY.

Rel:

1} NHAL/1102178/RASBIR72023/PILVCDL/ 360, Dated — 15.12.2023
2 RCPLANH-33/CI PKG-1IIINHAISF-0172023/37 dated 27/11/2023,
2) NHAI11021/8/2023/P1IU/CDLA 189 dated 04/11/2023.

3) RCPLANH-53/CP PKG-TINHALF-01/2023/29 dated 03/11/2023,

4) NHAI/NH-53/8-Laning/PK G-11 /R ajbir/LA/ 1 116 dated 02/08/2023.
5) NEHAINH-53/8-Laning/PKG-111/Rajbir/LAS 1028 dated 19/07/2023.

6) RCPL/NH-53/CP PRG-UINNHAUT-01/2823/08 dated 18/67/2023.
T) NHAIFPC/Chandikhot-Paradip/Package-3/2022 dated 31/0372023,

Dear Sir,

With referenee to above cited subject, we would like to inform you that the Widening and Strengthening of NH-53 work has
been started after receiving your letter vide ref. no. | & the camp establishment work has been started vide letter ref, no. 5.

In this regard, we mesi personally with District Magistrate Kendrapara on 30.12.2023 and kept our issues regarding land in
front of him and Lhe same has been informed you,

Therefore, we request you kindly issue a request letter to the Distnet Administration lo arrange the Govi. land on temporary
purpose for the Storage of construction mulerials, Temporary camp/site office and cstablishment of BMI' one no. at
each Chainage (51+445 & 52+000) LHS.

The details of land with arca are mentioned below,

SL. | Village | Police Telisil District Khata | Plot Area in acre to be use

Na. | Name Station No. No.

] Badapal | Marshaghai | Marshaghai | Kendrapara | 333 333 Appx. nrea 4 acre for office & Stalf qtr,,
Storage of materials & BMP (Built up
and open land, Quiside of the
demarcation.

2 Badapal } Marshaghai | Marshaghai | Kendrapara { 330 705/861 | Appx. area 4 acre [or office & Swff qir.,
Storage of malerials & BMP

I view of above, for the development of project, camp, plani is essential 1o establish and storage of matcrials we reguire the
above said land on temporary basis and the said praject is time-bound project of 24 months completion period.

“This is o peiority project under Prime Minister Gati Shakti Scheme which is being reviey
significant port conneclivity road project of national importance,

614, Hariom Tower Commercial C

RAJBIR PARADIP PVT. LTD.

=

Director

oAty iy

/0 TAZAMMY HUSSAN
CALCUTTA -
°94. No.-22195 |5 |

2,\_76.03.203¢0 éﬁ'/

Ay - —
omplex, Circular Road, Lalpur, Ranch) - B3k Ozﬁljﬁhand}

Tel, :-0651-2911075, E-mail : rajbirparadippvitd@gmail.com
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q Rajbir Paradip pvt. lid.

Always A Step Ahead in infrastruciyre...
(CIN No. - U42101JHZ2023PTC020323)

Once ogain we request you kindly issue a request lelter to the Distriet Administration and request to grant the permission for
the use of the above said land in the intcrest of the project purpose only at your earliest please (For till the completion of the
project i.c. minimum 24 months from the date of commencement). Afier getting the approval from the concemned authority
then we are able to apply the application for CTE & CTO to the Pollution Cantrol Board.

For your kind co-operation we will be remain gratefisl to you.

Thanking you & assuring our best services at all times.

For,

RAJBIR PARADIP PVT. LTD.

Director

Encl: As mentioned above.
Copy lo:

1. The District Magistrate — Kjendrapara, Odisha  for kind information please.
2, The Sub Collector ~ Kendrapara, Odisha - for kind information please
3. The Regional OMicer, NIIAIL Pal Heights, Bhubaneswar, Odisha for kind information please.

W

O TAZAMMUL U350\
CALCUTTA |\
Regd. No.-22/96 | &5
EXPIRY DATE /<
06.03.2030 /¥

A

614, Hariom Tower Commercial Complex, Circular Road, Lalpur, Ranchi - 634 001 {Jharkhand)
Tel. : 0651-2911075, E-mail ; rajbirparadippvitd@gmail.com
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ANNEXURE - &?[ﬁ_

T ———
— Tel: 04722-291044
O015Hs Email: rospeb.paradeep@aspeboard.org
1 Website: www.ospcboard.ory
L REGIONAL OFFICE OF
STATE POLLUTION CONTROL BOARD, PARADEEP, ODISHA
|DEPABTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
1 FLOCR. CMCE BLILDING. MARINE DRIVE ROAD, NUA SANDHAKUDA, PARADEEP,
JAGATSINGHPUR-754142
No. U2 ROPDPRPIND/SE . DL 26 -02-2.03Y

OFFICE MEMORANDUM

In consideration of the.onfine application No.5420014 for oblaining consent to establish for
Mfs Rajblr Construction Pvt. Ltd., the State Pollution Control Board is pleased to convey it
Consent to Establish under section 25 of Water (Prevention & Control of Pallution) Act, 1974 and
section 21 of Air (Prevention & Control of Pollution) Act 1981 for establishment of one Batching
Plant, one Wet Mix Macadam Plant and one Hot Mix Plant for productioh of Ready mix
Concrete- 6000 Cum/month, Wet Mix Macadam- 6500 Curn/Month and Hot Mix Asphalt- 7000
Cumimonth respectively with a project cost of Rs. 4,78,46,000/- at Mouza Dutial { Plot
Nos.187, 183,182,181 & 18011785 of Khata nos. 649/602, 649/124, 351, 649,192 & 6491143

respectively) over an area of Ac, 2.039 PS/Tahasil kendrapara in the district of Kendrapara with the
following conditions.

GENERAL CONDITIONS:

1. This consent to establish is valid for the product quantity, manufacturing process and raw
malerials as mentioned in the applicalion form. This order is valid for five years, which means
the proponent shall commence construction of the project within a pericd of five years from the

date of issue of this order provided commancement of production of proposed project has not
taken place in the mean lime

2. This consent to establish is granted for the capacity as mentioned above and any expansion in
the capacity change or modification in the process addition, alternation any nature has to be

under taken with prior approval of the Board. For any change in the sile or area, fresh consent
1o establish has to be obtained from the Board. . :

(33

If the proponent fails to start operation of the project, but substantial physical progress within
five years then a renewal of this consent to establish shall be sought by the proponent.

4 The industry shall apply for grant of consent fo operale under seclion 2526 of Waler
(Prevention & Control of Pallution} Act, 1974 and Air (Prevention & Conlrol of Paollution) Act,

1981 for al least 3 (three) months before the commercial production and obtain consent to
operate.

5 The consent to establish is granted subject to other statuto
Odisha and/ or Govt. of India as and when applicable.

from Govt. of

[ /A0 Tz HUSSAN
wof CALCUTTA | 3
( Regd. No.-22/96 | S

EXPIRY DATE /=
06.03.2030 /¥

e
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SPECIAL CONDITIONS:

A. General

1 industry shall provide adequate noise control systems lo avoid any noise nuisance in its
surrounding areas,

2. Unit has to develop and maintain green belt of recommended species of at least two rows all
along the plant boundary and in vacant spaces. ’
Unit shall provide adequate sanitation facilitias for its workers to avoid any open defecation and
unhygienic condition in ils surrounding areas.
- The unit shall abide by all the pravisions of E {P) Act, 1986 and the rules iramed there under.
. The Board may impose further condition or medify the conditions as stipulated in this order
during instatlation / or at ihe time of obtaining consent to operate and may revoke this order in

case the stipulated conditions are not implemented and / or information is found to have been
suppressed / wrongly fumished in the application form.
B. Water Pollution

1. Domestic waste water shall be discha
BIS specification.

2. Under no circumstances, there shall not be any discharge of wastewater from the plant 1o
outside the premises.

C. Air Pollution

rgeﬂ to soak pit via seplic tank to be constructed as per

. The dust containment cum Suppression system shall be provided at all potential dust generating
points of Hot Mix Plant, Batch Mix Plant & WMM Plant for suppression of fugitive emission.

Adequate dust extraction with treatment system shall be provided at Hot Mix Plant so as to conform
the prescribed standard of the Board i.e particulate matter 150mg/Nm3.

The ambient air quality inside the faclory premises shall conform to the National Ambient Air Quality
Standards.

4. The unit shall provide adequate sprinkling system inside the premises to avoid fugitive dust
emissions.

5. The DG sels shall be installed of adequale capacily and the DG set shall be installed in an

acoustically designed enclosure to conirol noise leve! and over anii vibration pads to avoid
vibration

6. The height of he stack altached to DG sets shall confirm the following.
H = h + 0.2 VKVA where,

h = Height of the building where it is installed in meter,
KVA = Capacily of the DG sel,
H = Height of the stack in meter above ground level.

The internal roads shall be metalled to prevent the fugitive emission due to plying of vehicles.
8. Regular cleaning and wetting of internal road and ground shall be maintained.

o?AQ;

MD. TAZAMMUL HUSSAIN
CALCUTTA -é

Regd. No.-22/96 |(p | —

EXPIRY DATE /<

\73% 06.03.2030 ‘\q‘,"
\ <°/|/ : e‘c_,
Lroree/
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. SOLID AND HAZARDOUS WASTES

i e
1. The solid wastes, rejeclts generated during construction shall be collected & stored inside th

o _— : ; i se
factory premises & suitably disposed off in an environmentally friendly manner and in no ca
such waste shall be disposed off outside its premises. &
11
The unit shall apply and obtain authorization under hazardous & Other Waste (manageme

]

Transboundary Movement) Rules. 2016 if applicable.

J
7

Wl

To
Sri Janmejaya Ojha, general Manager, .
M!s Rajbir Construction Pvt. Limited,
At/Post: Plot No. 737, Samagudia,
Disl: Kendrapara

Memo No.........ccooveee U 0] SO OO !

Copy forwarded to:-
1. The Member Secretary. SPC Board, Bhubaneswar.
2. The Collector & District Magistrate, Kendrapara.

3. The District Industries Centre, Kendrapara
4. Guard File

REGIQ&; OFFICER

Y. TAZAMMUL HUSSATY
xs [  CALCUTTA
2| Regd. No.-22/95

L W B
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Regd. No.-22/95
EXPIRY DATE
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ANNEXURE —£¢/13 @

Tel: 04722-221144
Email: rospeb.paradeep@ospchoard.org

QDISHA
\iv/‘.\\-ﬁ\—i; Website: www.ospcboard.org
| d
REGIONAL OFFICE OF THE
STATE POLLUTION CONTROL-BOARD, PARADEEP, ODISHA,
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT GF ODISHA]
1% FLOOR, CMCE BUILDING, MARINE DRIVE ROAD, NUA SAMDHAKUDA, PARADEEP
JAGATSINGHPUR-754142
CONSENT ORDER
No__ M8 IROIPDPIKPAND/158 Date_0 6 -0 Y-202Y+

By Speed Post
Sub: Consent to operate under section 25/26 of Water (PCP) Act, 1974 and under
section 21 of the Air (PCP) Act, 1981.
Ref: Your online CTO application D No. 5485080 Dtd. 19.03.2024
Consenl lo operale is hereby granted under section 25 / 26 of Water (Prevention

& Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of
Pollutton) Act, 1981 and Rules framed there under to

Name of the Industry - Mis Rajbir Construction Pvt. Limited
Name of the Occupier & Designation  : Sri Janmejaya Ojha, General Manager,
Address : At/PQO- Dutial, Shyamsundarpur

Dist: Kendrapara, Qdisha,

This consent order is valid up to : 24.12.2025

This consent order is valid for the product quantity, specified oullels, discharge
guantity and qualty, specified chimney / stack, emission quanfity and quality of
emissions as specified below. This consent is granted subjectto the general and spectal

conditions stipulated therein
A, Details of Products Manufactured.

S Sy ~ Product i " Quantity

No.
i “Ready Mix Concrete 6000 Cum/month |
2. Wet Mix Macadam ! 6500 Cum/Month
< Hot Mix Asphalt i I 7000 Cumimonth

/440 TYZAMMULHUSSAIN
' 3.5\ LCUTTﬁ
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CONSENT ORDER

B,

Discharge permitted through the following outlet subject to the standard.

Qutlet |
No.

Description | Point
of outlet.

of| Quantity of ' Prescribed |
discharge. | discharge

Domestic
effluent

| | Soak pit
| via septic

tank.

2

standard.

_Klthr

. standard.

KLD or

Emission permitted through the following stack subject to the prescribed

Chimney Descnption | Stack
Stack | of stack
Mo.

i

' DG sets of | As
| capacity formula

| 1320 KVA | given
2x125 KVA | the
1x15 KVA | special

[

1

| height (m)
__ | emission |

per |

Quantity | Prescribed standard.
802 NO:

PM k

— =

in

| condition, |
The Unit shall maintain the prescribed Amblent Air & Noise Level for industrial

| Area within its premises

Quantity
generated be
(TPD) on

Type of |
No ' solid
waste

{ S, s s

" Quantity to| Quantity
reused; to

— TPD L

of

] ]

:

| ‘
.

f |

Disposal of solid waste permitted in the following manner.

Quanhty .Descnphon of|
be | disposed | disposal site.

sile, reused off | off (TPD)
| site (TPD)

o AT
ARTAR

< 11D, TAZEMMUL HUSSAIN
CALCUTTA
2gd, No,-22/38
"A“'RY DATE
15.03.2030
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CONSENT ORDER

2

3 ]
2

>

GENERAL CONDEITIONS FOR ALL UNFIS

“The consent s pren by the Hourd it cansid ranon of the particulars gien i the applcation. Any change or alwmation o devigfion
made 12 aciual praciice 1o Y particutars Girmshed i the appbiconen will akso be the eround babke FOF TEv W 7 Aanallon « revidlian
af e cotsent order wsler section 27 of the Act of water {Prevention & Contrnl o) Polluimng Act 1974 and section 21 ol A
iPrevention & control patlunen Acs 1983 and o make such aniations deemed Bt for the purpase of Acts

1he wdusry would smmedately subimn ey ssed applicaton lor consent 1o operate W thiy baard n the event of gy change o the
guantidy & quaht of raw matenal ¢ and poedscs Cmai Dy pIRCESS 0F quantay wuatuy of the clfient rawe of envssion £ ar
poltation control cquepachn £ system e

The applicant shall rot charge or aler etther the quzhis or quantiny or the rae of dicharge ur temperature of the route of dischasge
without the previcus wiaiten perimssion of 21 board.

M application sl conpiy sith and carry omt the dirneetines | orders ssued by the board 1 thas comsent order and 3t 2l subsequen
umes withent any neghgence en b part. In vase of poo-complanse of any order | directives issued &t any ee and ' pr aolation o the
serms & comlies s of Uas consent onler. the apphicant shail be huble for legal aclion as per e pros isons of the Law ¢ At

“Fhie apphicanit sHadl make an apphcatian e grant of tresh consem at least 90 davs before the dawe of expiry ol this comsent oniler

“The lssuaree of s consent dovs ron consey any properiy nght i cther reak o poesanal property or any nelusive pivilepes nos does
1t antlorize any ey o pRSAte propeny ar cnv mussion of persasal rights, nor anv ifrngement of central. Stare Taws of regulataon.
s vorsert dots nat authorize of appemve 1 e constructon of any phvscal stnactune or lacilities of the undertabng of any work i any
naturl wates consse .

“Fhe upphcant sh) displav this consent grarbad w [um o4 promizent place Ry perisal of the pebbic and Inspecing otficers of thes
Hoard

An bnapection bouk shall be upencd and mads sunlable 10 Brard oficers duting the visit 1 e ety

Fhie applicant shail Tumish o the vasing oioger of the Brard any miormation regunding the comtrueton siaiiatien or eperabon ot
the plant or of ciiluent reaiment svstem £ 4 pothution conirod sysiém 7 stack momtoring svstem am other pariciiacs as ma b
preventng and controlling poliution of water 7 A .

Meters st be affived at the cawanee of te water supply connection s that such meters are eosily accessshle for mspeciion ard
mantenance and for sther purpases of the Act pronsded that the place where it s aftived shall in oo Goe Be - ata pomt befure wiich
water has been L oed by the comsumer for utihzation for uny purpeses whatseeser

Sueparate mEeters with necessary ppe-hise for jasesung the guantity af the waker used for each of the purpeses imennencd belon

(a) adustrial Coeling, sprnsng monebe pats or baler feed
(£ Exnnestss purpos
<) Process

T applicant shatl display sustable caution baord at the bsce where the efffucnt is enwting into sy water-hady or any sther phace to be
idicated by the Hoard, Indicating thezem 13t the area iio which the efftueats ate being discharge o not it for the demestic s
Irathing

Stann water shatt aot be aflowed o mix with the made and / or domestie eifluent on the upstecam of tie lermasal manholes where fow
nreasurong dev e s will be pnstalied

The applicsnt shatl maintain gowd houase-heeing both withi the Gwtors and the premises. Al pipex, salves, sewers and drams shad) he
Jeah-prout Floor waslimg shull be admited inta the cfiluent collecion systent only and shalf not be shovsed ta find thir way in storm
diaus o7 OPUiL BRas

Vhe apphcant sha!l ai all pmes matut n good sorking onder and operate as eiticently as possible all reatment or control facdines
ar systems mst2ll or used by b o gohseve vath the wemisyand condsrons of the consent

Cure should be takert 1o heep the unaerebic lgoons. 18 eny, Bolomcally active and pot wiized os mere swgnaton ponds. The anserobic
Jagoons should ba ted wih the regwred nutrients for clfective digeston. Lagoans should be constnucted with sides and batiom masde
impers inis

The utibization of teeted etFiuent an factary > own kand, i0any, showld be completeid amt there shoubd 1ot be pussatiligy of the chiluem
pinting socess pxo ay draimage chastel or clfier wates courses either dieeetly by merilow

The efffucat dispmal o lai), if any, shoukd be dose without creating any suisance 5 the surroundings or inundaton of the Lands i
ity B

It amy i the disposad of weated ofiluct on land hecomes incomplete or unsatisfciory o creaste any prabilem ar becomes 3 maier
of digguate, the ndustey must adopt sirnate stistacry reatmenl of dispasal measures

The studge from sreatment umis shall be dod m sludge drong beds and de dramed hyusd shail be khen e vqualizaion wnk,

The effuertirenieat unts and dispesal mezsures shall become operative atibe tme of eomniencemsnt of producton

The applicant shill pronade port hodes for cunphing the emassions and access platfiorns for carrying out stack samphing and pros ide
electnical eutler sosms and other armngeruits for chimneys | stacks and uther sources of empains so o3 1o colloet samples of
cassion by the Baard or Ui applecarst at any me 25 secordasce with the pravien of the At or Rules made theren,

‘The applicant shall provade ail feiives wnd render required assistance o the Boand stath sor collechion of sungies ' stack monroring
inspecl

Flee apphoont shalb me chamie o wier edher the quality or santny or rate of conission nr antall wplace or alier the mir potltrn
control equepiient or clunpe e raw matenal or manufaclunng process fesulbing o any clanpge 10 guality and 7 or quantis ub’
emussans, witha it the previous wailien permsssion of the Boand

S contral cquipawnts of chimnesy siall be afiesed or replaced or as the case iy be erecial o e-erected cueept with the previos
appranal of the Hoard

Pive byard edHueont wismg ont of the opercton of the i pollution conrtrut cquipmuent shalt be tzrated 10 the masser amd 1@ gon ol
standards presibed by the Daard 0 accerdanee wath the prinbssins af waler (Prevention and Control af Pollugon)et, 1978 (o
amended) ]

The stack Mot 7ing systent erployed by the apphicant shall be openced For inspection 1o Uhis Pensrd ul ooy e

Fhere shall pot k2 ans fupitive or vprsodal diw harge from the premises

It case ef such eprsadal discharge © ennsauns the industr shall 1whe immedsate actien o brurg temn the crmssian withm the fims
prescrthed by e Board m conditions - skop the operatin al'the plant. Report of such nse 1ssion shall be brought

1o the notiee of the Board within 24 hours of accumene O T A Q
L}

/30 TSAMMUL HUSSAR
.. CALCUTTA |
54 52295 | -
PIRYDATE /=
o 6.03.2030 /8

.\
R
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CONSENT ORDER

e appiicant shall heep the prenuses of the mdusers! plant and e pollution conitol equipments clean snd mabe all boods, pipes.
walies Staeks chimoeys feak preot. The air poliution conttul cquipments, Tocaton, spechion chambers. samplmg pon holes shall be
madv wiskly o cessible all tuney
Any upser condion m any of the plant plants of the Lactory which 1s Bhely w result o mcteased efiluent descharge-consssion a1 a0
pelutants and or result e viokuion an Ui sandards mentivied uboye shall be reported o the Headquaniens mad Regaonal Office of the
Hoord by Jax spead post withiin 24Bours of 15 occurnenee
Fhe industry Fas W ensure that sapnnum chree sancoes of inees ore planied 21 the densay of pol Tess duan 100 trees per acre The trevs
man e plaacd dlong bowadartes ol the wdustnes o isdusinal presses. This plantaten s sipubated aver and above the bulk
plantation of tees 10 that aten
Fhe sebd woide such as sweepmg, wasiage pachages, empiy contaners tesidues, sludge wnclodig thit from ar pellution caes ol
equipmients Lodfevted witlun the premeses of the mdustnal plants shatl be disposed ofF scientificaliy 1o the sabislaction of the Baard an
o as no e cause Rigine entission, dust probhess throogh leaching ec. of uny hoind

Allsolid want=s arvang sie the premises shall be prepuy dassilied and disposeid off the saisticuon of the Board by

1] Land Gl in cast of incrt material, care being taken 10 chsure that the material doey mot give rise lv

teachate which may percolale into ground Water ur carricd Bway with stoem run-off.
it ¢+ Controlled incineration, whherever possible in case of comhustible orpanic material,
ii} Componting, in cave of io-degradable materiad,

Any i materiad shall be detoaivited of possible, otherwase be sealed i stevl drums & huned a0 protecsed arcas after obausad
approsad of this Hoard i wiatsrg The Detovication or sealing and burying shabl be carmed out i the presence of foard™s apthesszel
persvns oply et af suihorizanon shall be shtaned for handling and disposat of huzardius wastes.

I dise te amy evlnological mprosement of otherwise this Beand s of opruen that all or any ol the conditions selermd 1o abisve
rjuires sariation ichading the change of any conrol cquipment exther in whole o in part) thrs Roard shall afler prong the upphicunt
an uppenumly of bang beard, very alt or any of such condiien and thereupon the apphicant shall be bound to comply wai the
condinony se vared .

The apphicant hishersdegal representatises or assignees shall have ro clum whatswsar W e corditen or reaewal of this cosent
stler the expary perrd of Hiis vinsent,

The Board rewnves the nght I povaew, ispose additional conditions o condition tevobe change v alwe the tenns and comlions b s
wonsent.

Rotwsthsimde i am g contimed im s conditingal ket of consent, the Board herchy reservis tn g the bt and pever under sevtion 230
of the Water {revention & Contn of Pollunon) Ast 1974 1o review any and - or all the conditions imposed beremn above and 10 male such
vatauens as & ented it for e puipose of ths et by the board

The wondition - empwd ax sbme shall continug 0 b in Jorce untyl sevoked wider seclion 27020 of te Woier (Prevention & Cenuel of
Froilaian) Ac', 1971 and section 2§ A of A Prevention & eontrol of Pollution) Act 1951

lis Lase Hie cotsent 1zg s revised upward dasing tis peniod. The industey shall pany the diferentid] fees o the Bnard {fur the remaoming seasd
10 heep (he comsent anker i fince 1 they fidl 10 v the amoust within the pemsd sipubied by the Howd ihe consens weder wibl be sevoked
withuns PreT fidice

The Haard ros onves the tight s tevake reliss: conwenl W opere at wny ting: durmy pened for which consent is geanted in cese any veidstion 15
observed and Gymodify supriate wkinionad conddions as deemaed sppeeprite. ”

F. SPECIAL CONDITIONS:

A.

1

—

General

The industry shall provide adequate noise control systems to avoid any noise nuisance in ils
surrounding areas. .

The unit has to develop and maintain green belt of recommended species of at least two
rows all along the plant boundary and in vacant spaces.

The unit shall provide adequate sanitation facilities for its workers to avoid any open
defecation and unhygienic condition in its surrounding areas.

The unit shall abide by all the provisions of £ (P) Act, 1986 and the rules framed there under

The Board reserves the right to revoke / refuse consent at any time during this penod in case
any viclalion is observed and lto modify / stipulate additional conditions as deemed

appropriate.
Water Pollution
Domestic waste walter shall be discharged to soak pit via septic tank to be constructed as
per BIS specification,

Under no circumstances, there shall not be any discharge of wastewater from the plant to
outside the premises.

Air Poliution

The dust containment cum suppression sysiem s
generating points of Hot Mix Plant, Batch Mix Pla
dust emission

zt all potential dust
g j'ession of fugitive

Regd. No.-22/95
EXPIRY DATE
06.03.2030

| <

&
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B

7 The stack attached to bag filter of rotary drier of hot mix plant shall confirm the Particulate

Matter emission standard of 150 mg/Nm3 before emitting to the atmosphere.

The ambient air quality inside the factory premises shall conform to the National Ambient Ar

Quality Standards. :

4 The dust containment cum suppression system shall be provided at all dust generating
sources of material storage bins, transfer points of conveyer belt etc. for control of fugiive
emission

5 The product canveyer shall discharge the product into hopper and chute arrangements fitted

with dust extraction system.
6 The washing effluent shall be treated i settling tank and clear water shall be utilized for dust

suppression.

7 The unit shall provide adequate sprinkling system inside the premlses to avmd fugitive dust
emissions.

E The DG seis shall be installed of adequate capacity and the DG set shall be installed in an
acoustically designad enclosure to control noise level and over anh vibration pads to avoid
vibration.

8 The height of the stack attached to DG sets shall confirm the following
H =h + 0.2 ¥ KVA where,

h = Height of the building where it is installed in meter,
KVA = Capacity of the DG set.
H = Height of the stack in meler above ground level.

10. The internal roads shall be metalied to prevent the fugitive emission dug to plying of vehicles

11. Regular cleaning and wetting of internal road and ground shall be maintained.

D. SOLID AND HAZARDOUS WASTES

1 The solid wastes, rejects generated during construction shall be collecled & stored inside
the factory premises & suitably disposed off in an environmentally friendly manner and in no
case such wasle shall be disposed off outside its premises.

2 The unit shall apply and obtain authorization under hazardous & Other Waste (management
& Transboundary Movement) Rules, 2016 if applicable’

a3

The occupier must comply with the condilions stipulated inseclion A, B,C, D, Eand F {o
keep this consent order valid.
18] (o] ,I/Clﬂ

To
Sn Janmejaya Ojha, General Manager,
M/s Rajbir Construction Pvt, Limited,
AUPO: Plot No. 737, Samagudia,
Dust: Kendrapara

Memao No, / Dt.

ngnature Not Verified

Copy forwarded to

1 Member Secretary, SPC Board, Bhubaneswar.

2 Collector & District Magistrate, Kendrapara e, : :

3 District Industries Centre, Kendrapara 8%':{%%]? ed E,y : [()BEISF)IAL
4 Director _oi Factories & Boilers, Odisha. Bhubaneswar.

IR C LU % "‘-',‘q\ Date: 2024.04.04 17:53:16 IST

\
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ANNEXURE — Kg{ g | G

A
_— Tel: 06722-221144
LLTETEY 5 Emaik rospcb.paradespBospecboord.oig
Wy Website: www.ospcboord.org
-

REGIONAL OFFICE OF THE

STATE POLLUTION CONTROL BOARD, PARADEEP, ODISHA,

|DEPARTMENT CF FOREST, ENVIRONMENT & CLIMATE CHANGE. GOVERNMENT OF ODISHA}
1 FLOOR, CMCE BUILDING. MARINE DRIVE ROAD, HUA SANDHAXUDA, PARADEEP
JAGATSINGHPUR-754142

CONSENT ORDER
No 1335 IRO/PDPIKPIND/158 Date 33[1;;2:.0551

' By Speed P

Sub; Consent fo operate under section 25/268 of Water (PCP) Act, 1974 and under
saction 21 of the Alr (PCP) Act, 19881.

Ref: Your onfine CTO application |D No, 7185824, Dtd. 17.42,2025

Consent 1o operate is hereby granted under saction 25 / 28 of Water {Praventon
& Contro! of Pollulion) Act, 1974 & under-section 21 of Alr (Prevention & Control of
Pollution) Act, 1881 and Rules framed there under to

Name of the Industry : Mis Rajbir Construction Pvt, Limited
Name of the Occupier & Designation  : Sri Janmejaya Qjha, General Manager,
Address + AVPO- Dutial, Shyamsundarpur

Dist: Kendrapara, Odisha,

This consent order Is valid up to : 31.03.2027

This consent order is valid for the product quantity, specified oullets, discharge
quantity and quality, specified chimney / stack, emission quantity and quality of
emissions as specified below. This consent Is granted subject to the general and special
conditions stipulated therein.

A. Datalls of Products Manufactured,

Sl Product Quantity
No.
Roady Mix Concrete 6000 Cum/month
2, Wet Mix Macadam 6500 Cum/Month
3 Hot Mix Asphait 7000 Cum/month
TAR
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B.

c.

CONSENT ORDER
Discharge permitted through the following outiet subject to the standard.
Outlet | Descriplion | Point  of| Quantity of | Prescribed
No. of outlet. discharge. | discharge standard.
KLD or
KL/hr
1 | Domestic | Soak pil - - -
effluent via septic
tank.
2 - = - -

Emlssion permitted through the following stack subject to the prescribed

standard, :
Chimney | Description | Stack Quanlity | Prescribed standard.
Stack of stack. haight (m)| of
No. ‘emission
PM S02| NO
1 DG sets of { As  per| - - - - | |-
capacily formuta
1x320 KVA | given In
2x125 KVA | the
1x15 KVA | special
condition.
The Unit shall maintain the prescribed Ambient Air & Noise Level for industrial
Area within ils premises .

Disposal of solid waste permitted In the following manner.

SI. | Type of | Quanlity | Quantity to| Quantity Quantity | Description of
No. | solid generated| be reused; to be | disposed | disposal site.
waste |({TPD) on site| reused off | off (TPD)
' (TPD) site (TPD)
] - . N - £

CALCUTTA

Regd. No.-22:45
EXPIRY DATE
06.03.2030
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Y CONSENT ORDER

D TAZANMUL HUSS AN

CALCUTTA
Regd. No.-22/95,

GENERAL CONDITIONS FOR ALL UNTFS

The comsent 13 grven by the Boand in-comdention of the pansulan given n she wpplicstion Any change o altermmion ar devation
made 1n actul pracuce fiom the parucuiaes Aomushed in the application will alio be the ground Lable for review / vanahon / revoemien
of O curncit der under Bootun 37 of the Act of witer (Frnenlam & Contrsl of Pelhation) Azt 1974 ardd sectinn 21 of Ax
{Preveriin & | pollution} Act 1581 ard s make sach vanrtiens decrred (it fir the parpose af Aca

The industry wodd (mmedistely whent revised applicanop for conser to operale to this bourd @ the pvers of wvy change m the
quanlity & qualiny of mw maberl £ and postucts 7 masufactuting provtss of quantiny ¢ gaaldy of the effluent mig of empsars
palketion canual squpmens fnwem e

The applicam shsll not change or slter giher e quatny W guanusn o the rate of dncharge o iempeiatae o the route of dichaige
without the previous WERIER permiixan o the bourd

The apphicatron shall comply ssth amd carry out the dizasctnes / anders eiund by the board i ihis consnt order ond &l all subsequeni
uses wihaut sny neghgence on his pant in case of roncompliance of oy ander / darectives issued al oy tme snd /or solatien ef the
g & condiwris of thay orvend prdes, the apphicant vhall be lishle for kegal ocuan 23 er ihe pruvizans of the Lau / Act

The spptaunt shall mabe an sppiscalivns for grart ul levh corremt 4f demi) 90 days briced the dete of enpary of IMy comtrt ondn

The inuxxe of o corsen does net coenes ony propents fight w eiber real o personal propeny o sy exchauve privileges nor does
W nliROnEE @) srjury 1B Pricole [ropey or any sassin nf fersoaal fghts, tor sny infingement pf censml. Surte bws of repulatam
Thia cunsent ducs not intkonide oo appiove the consawine of any phy weal struciune ar Wl o the wndaishing ol any work in any
natural woket course L

The applwant shull dupdsy thi cowrser grunted 10 him i » provmeend plaie for perusal of the puthe and Inspecnag officens of tha
Board )

A lespecton ook shall e apened and made available s lcurd wtficens darmg the 1 it % jhe Goory

The apphieant whall fmsh 10 the viwong olicer of the Board uny infoemgnan regardng the cominpcion NI of DpeTRton §f
the plant o of eflituem teatment sysiem / dr polluton tontrol system * stach monlening sysiem any othiy parbculary & may be
preverting wnd contreding poliubon of wales ! Arr

Meton mwan be affingd ot the ensiarce of the wdier wpply connecton s that sl eeiess we saarly sicauble £ impecton and
mainienance anit for vdher purpaaes of the Act prosajed Lhel the plece where it o nlTiued shall oo no cose tv + ut 2 point hefore which
witef hat been 1ped by the ponsumer for utlization Yur any purpeses whatioeser

Sepheuts monss with nEGRAarY plpe-ling L Biichbent the uasrsiy o e water uhed Lor each ul the putpaies mentoned belaw

[11] tnduzirin) Cooling. speaying o mina pits ar boiler fead
1] Pomestic purpose
15t Pristess

The appixcant shull dapliy suilable savtsen boand o the lsce whire the efflotnd i entenmig =vio sm witer-ady or any ather pticr & be
indicsaed by the Doord indicating therem thus the arce inn which the effueals ore being discharge 13 mon it fox the demestc uswe
bithing ‘

Swrmm wiler shali not be allowed 1o mis wilh the trade zed | of dooget e €Tt oo the Laniteam il (e Krineal masbabey whiee Mow
meamnng devicrs with be mstalled

The apyl want stuall maintin good howte-beeping o wiiben she lncsary amd e premises All pipes, valves, sewers ond drass shall be
leak-proal’ Fluce wathing shatt te sdmtied wta the eMuant colciion 2y iem ondy arxd shall ~ol ba allowed 10 Nad that wey o sterm
drauns of open arras

The apptacant thall w 8l Umes MaMLin i god working ander pnd operate m cllciently ay posvile 3B tressmem o comrd faziises
of Sysienu wlel o usewd by hem Jo pctirue wii the termi sl pad cunddibro of T convenl

Care shoukd be tiken 1o beep the ansrobic brpoony, iT2my, biolegicaly sotvve and not ublired as mare stagnition ponds The snserobic
lagoor shautd br ted with the requaed marents for eifectinve digeutsan Lagouns thookd be conxracied wak ndes and honom made
Impet vy

The valizanco of wreoted efthaenz on £xctary ‘s oun L o am, shauld be completed and theee thould not be possibility of the etiuens
Baning aicess Ao any dmwags chunae) of cihes uster colries caher deettly by overfion .

The eiftuent duposal an lond, 1if nny, thoutd be dore withoul creating amy nwnee 10 the surroundemgy of imadsizm of the linds o
L% LI

Hur sy tanse the deapeial of resiad efMuent on land Brocanes. Icompiens of uhutidactory of cheute any obicm of hecomes a mater
of dapuir, the indutry musl sdopt sbemute satisfactony ireesment ar $nposal messures

The skadpr from weatment units shall be dned matudge drymg beds and Bw drined higusd shall be taben 1o equalszation ok

The ¢fMuent teatnent units and dapatal messaanes shall become opermive at the tme of cammencernen: of producuon

The upphcmsd shall prossde port haics Jor samplang the eautticny snd iceent phatbian for carnying 0o stck sumpling and frovide
clecurical outet pnnts and uther amangements foe chimneys | sacky and olhes souroes of emisdiens 0 33 0 colhct sumples ol
ervasen by 2w {luand of the opplcunl al any tene M oooorlinge with the proswion of the Act or Rules meade theren

The applacant shadl pravude all factleies snd rerder requined assislance W the Doard staff Bw cudlechon of sanepies [ sah inoraliieg /
Inpeston

The ppphcard Mull tet changs ot ale ailber the Quibily o Juaitdy 0 Tale iF e oF sslall, replace st ey e i puliulan
ceacrol equipkcent of change the raw matenal on manufsitunng process resulung mooay change i qualily &nd | o quaomy of
aaHCS, wihout the preyuous wrien peroutsan of the Board

R vonirol Sgiprents o chimney shill be uBered i replived o 43 the Glse My be ertvted of reetted eaxep with the provieen
sppoonal of the Board

The bLaguad effluent arisong eul of the pperaton of the ai pullytsmn coeol equipmerd thall be { 1 the nd w o of
standurds presctivad by the Boand m socordante wah ihe provaon of wales {Preventaw 8 Contral uf PollubaniAct. 1974 fis

> armendod) .

4ng fywiem employed by e apphcat shall be pposad fnf intg 10 s Basrd et any ene

Pagilave o epuandal dochu g Bem the premises

| discharge  emnuons the extry shull e sonimddiate action 10 bting dosrt the trnson within the lmits
r condions [ unyg the operaton of the plant. Repon of such sccadental doscharge £ emusssan shall be troughs
yehin 14 houss ol ogeurrence

{0 the notice ol




16

43

161

E

n
CONSENT ORDER

The apphicam shei! beep the promnes of the muusanal plaat and au pollutea conerod equpments chean snd make all nocdy, prpes,
alset Sumhachimaens kak prad The s paliution eanteol equapenents. focetion. insgechon chamhery, samping port holes stald be
made eanly seeessible all fmes
Amy cpset condibon 1 sy of the plantplants of the 15c160y whith b hikely 1o result i increased effhuend dicharpaiossiaion of o
pollutint At of ressh m vislation of the standands mentonnd store shatl be reporied 10 the Hesdguurters amd Regoml (1hoe of the
Board by fax 2 weeed post wathin 24hours of it oocuntence
The mdustry ha ks gnsure it sunumue three sarsrtees of bings uve planted o1 1he demury of noe less than 1000 tees pee acre The troes
ey he plapied ang toundares of the wnkames or industnul premuses The santton n supuatsed over wnd shone the bulk
planttion of irees in Hut arca
The xahd watie Juch £ PWEepwn, wanlege pachipts, bty conzmces resafors, (udge mohuding that Pom s pothaien conirol
wyuiperenty mlleuted withies the prommses o the indunirt plants gall be disposed off acientifically w0 the satienon of the Baard, o
2110 o cause [l e emissan, dust probiems thraugh leaching esc of uny Lind
Al s0hd waKes g1 rg m Ihe premies shall be proyat ly classitied and degxoed off the sausf of the Basrd by

1 Lusdd B8 in case of baert materlal, cary bring talen ta emvure thal (e materlal does wnt phve vhe tn

lrschkate which may percolsie into grovad waier pe careled 2w ay with siorm raa-off.
[} Cuniculied Inclaerstion. w bero tr potalitle Is ense of combustible argsnle material
[1}] Cnmposiing, be tasd #f Ma-degrudable malerial,

Any s materst shall be detauceied 1f pesuible, atierwne te sealed i deed onems £ bunind in prowcied 2o afler ablaned
upproval ol this Tioerd o wiiing The Dessuicien of sefvg and conung sholl be citried oul i the presence of Beand's suomawoed
perums only Letar of 2uthorrzabe shall be ablsined for kendbing ond disposa! of hazardous wavles

If dee 1 amy tecanslogkal imprinemay of atherwive s Baird & of opmur thet sl ar any of the covdineas efermed 1 sbone
tequires 1ot [nsludang tie change of wny conrol equincr, ¢ther 10 whale or i pant) this Boand shall afier giving the applesal
w oppanundy o deng heard. sery 3l o 4my OF qugh coediion ard theveupan the spplcant shall be hound s comply wih Lhe
il 1 vaned

The appiwant, nivhewsflegal wpresastaives or asuighees shatl hive an clam whatsorwt (0 the onaditsan of rerewal of this conseni
atter the expey putiod of this consent.

The linard reserses-tha teght 1a tevea, impese ddilinns) cundaoss of condihinn, revebe charge or sl he ey and endditimy of don
conaers

Hotwyptisaning my thing conluons m s codional ke of casiest, the Boand hevehy reserves 1o it the nighl and power uadsr secnn 1K)
of the W ey {Proventsn & Conirod of Pellusiant Azt, 1974 5 rovees any shid £t all dee poaditons impuad hereln sbove and in mike uch
varmtinm af deereas 1 [or the purpise ol he ai by e boand.

‘The conditions impusal 83 shove shull continus 10 B¢ 1 force uatl revoked under seton 273} of et Wikler {Prevention & Coegiol of
Pollutway Acd, 194 and section 21 A of At Prevenion & conwred of Poflulon) Act. 195}

L cane e cunsanl fee it revised upwand dutvyg shis penod The mduiry thall pay the diflerentisd fers t the Roard 1ior the remniny yeant
1o hoap the comsent wrdes m Force I they £l 50 pay e smou witun e ponnd stipulned by Lt Based the content ocder wtl be kol
bl proar Rt e

Tht Bosrd reseves the nghl W rrvibe HRne [stsenl  upetale &8 39y Bz dunng prond (nf which comen 3 grantul ot cise am s haladon 1
vherved and w omndidy | tpuiawe aid § svemd ik S ATEeRTipty

E. SPECIAL CONDITIONS:

A,
1

2

8,

4
L}

2

General

The unit shall provide adequate noise control systems to avoid any noise nuisance in its
sumrounding areas.

The unit has 1o develop and maintain green belt of recommended species of at jeast two
tows all along the plant boundary and in vacant spaces. )

The unit shall provide adeguale sanitaion facililies for its workers lo avoid any open
dafecation and unhygianic condition In its surrounding areas.

The unit shall abide by all the provisions of E (P) Act, 1986 and the rules framed there under

The Board resarves the right to ravoke / refuse consant at any Bme during this period in case
any violation is observed and ¢ modify / stipulale additional condlitions as deemed
appropriate. X

Watar Pollution
Domeslic waste water shall be discharged to soak pit via seplic tank to be construcied as

per BIS speciication. .
Under no circumstances, there shall not be any discharge of wastewater from the plant to
ide the premises

inment cum suppression system shall be provided st all polential dust
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e

2. The stack attached to bag fiter of rotary dner of hot mix plant shall confirm the Parlicuiate
Matier egussion standard of 150 mg/Nm3 befora emitting to the atmosphere.

3 The ambient air quality inside the factory premises shall contorm ta the National Ambiant Air
Quality Standards.

4 The dust containmenl cum suppression system shall be provided at all dust generating
sources of material storage bins, transfer points of conveyer belt etc. for control of fugitive
emission

5 The product conveyer shall discharge the product into hopper and chute arrangsments fitted

with dust extraction systam.
€ The washing effluent shall be treated in setfling tank and clear waler shall be utilized for dust

suppression.
7 The unit shall provide adequale sprinkling system inside the premises to avoid fugitive dust
emissions
8. The DG sets shall be installed of adequale capacity and the DG set shall be instaliad in an
acouslically designed enclosura to control noise lavel and over anti vibration pads to avoid
vibration.
9 The height of the stack attached to DG sets shall confirm the following
H=h+ 02 ¥ KVA where,
h = Height of the building where it is installed in meter.
KVA = Capaciy of the DG set,
H = Height of the stack in meler above ground favel,
10, The intemal roads shall be metallad 1o pravent the fugitive emission due to plying of vahicles.
11. Regular cleaning and wetling of internal road and ground shall be maintained.
0. SDLID AND HAZARNOUS WASTES
The solid wastes, rejects generated during construction shall be collected & stored inside
the factory premises & suilably disposed off In an environmentally friendly manner and In no
tase such waste shall be disposed ofl outside its premises.
2. The unit shall apply and obtain authorization under hazardous & Other Waste (managemant
& Transboundary Movemenl) Rules, 2016 if applicable.

The occupier must comply with the conditions stipulated in section A, B, C, 0, Eand F {o
keep this consent order valid. -

25 i%d
NAL FFICER
To
Sn Janmeyaya Ojha, General Manager,
M/s Rajbir Construction Pvt. Limited,
AUVPQ: Piot No. 737, Samagudia,
Dist. Kendrapara

Mamo No. {0t i
Copy forwarded to

Member Sewretary, SPC Board, Bhubaneswar.

Collector & District Magistrate, Kendrapara

District tndustries Centre, Kendrapara

Director of Factones & Botlers, Odisha, Bhubaneswar

O B L3 K =

<
REGIONAL OFFICER

fusf  CALCUTTA
< | Regd. No.-22/96
"B\ EXPIRY DAtz

C8.
\¢4/ 03.2030
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ANNEXURE —Rg/15 @

58 -4
ANNEXURE-R5/4

Inspection report of M/S Rajbir Construction Pvt. Ltd., at Mouza- Badapal,
Tehasil- Marshaghal Dist- Kendrapara.

M/S Rajbir Construction Pvt, Ltd. Camp at Mouza Badapal under Marshaghai Tehasil In the
district of Kendrapara was Inspected on 01.02.2025 to verify the present environmental
scenario and flow of river Mahanadi,

During the inspection it was observed that M/S Rajbir Construction Pvt. Ltd. has already
dismantied and shifted the batching plants to a new location after obtaining CTE from the
Board. It has also deaned the area where batching plants were established. Only camp
office of the company Is existing on the site. Further it was observed that the construction of
bridge over Luna River is going on without any disturbing the riverine ecosystem and the

flow of the River Luna.
i
sl Pc/s

Reglonal Officer
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ANNEXURE — €8]l &
‘ — ¥l - Ame;caTé-—A./g -

'l.

W

JOINT INSPECTION REPORT OF TAHASILDAR, MARSHAGHAI AND
N SUPERINTENDING. ENGINEER, KENDRAPARA IRRIGATION DIVISION
KENDRAPARA ON 27.01.2025 ABOUT ENCROACHMENT OF THE LUnA
RIVER BED AT BADAFALA UNDER MARSHAGHAI TAHASIL BY M/S
RAJBIR CONSTRUCTION PVT LTD, JHARKHANDA .

&

RIS EEh SRS TIEEEEE SR I RPRETS ¥ ii#**t*tt*#**###t*ttt**tt#*#t*##*‘

As per suggestion received vide letter No. 71434 dated 24.12.24 oF the Additional Govt,
Advocate to comply the order dated 27t November 2024 of the Hon'ble National Green
Tribunal, Eastern Zone Bench, Kolkata in 0.A No. 225 of 2024 filed by Alaya Samantaray Vrs
State & others, a joint inspection was done on 27.01.2025 by the Tahasildar, Marshaghai and
Superintending’ Engineer, Wendrapata Imigation Division, Kendrapara over the land
encroached by M/s Rajbir Construction Pvt Ltd, Jharkhanda. The inforzpation found during
inspection are given bereunder —

3.1  As yer Record of Right, the case land stands recorded as Plot No. 705 / 861 under
Abad Ajopya Anabadi Khata No. 330, Kisam — Nadi, Area — Ac.18.74 in Mouza —
Badapala under Marshaghai Tahasit of Kendrapara District and the detail information
of the kisam and boundary is mentioned as Luna River. 4

3.2 Adjacent to the case land, two bridges are being constructed over Luna River at two
sides of existing road ({NH-53] by National Highway Authority of Indis through the
implementing agency M/s Rajbir Construction Pet Ltd, Jharlkthanda which are required
for expansion of the National Highway - 53 fiom 4-laning to 8-laning.

3.3 ° The maierials required for construction of the bridges ie Steel rod, Retaining Earth
Pancls are kept temporarily on the case land which will be utilized / shifted on

completion of the bridge.
34 Cabins as well as site camp temporarily made up of Galvanized Iron Sheet is
constructed over the case land to watch the materials.

35  Installation of batching plant as well as dumping.of minor minerals over the case land
is not noticed during joint inspection.

36 As regards, construction of fllegal structure over Plot No. 333 of Khata No. 333, Ksam
— Nayanjori of Mouza — Badapala having area Ac.21.66 stands recorded in {he name of
Nirman O Paribahan Bibhaga of Govt of Odisha and this land s countryside of the
river embankment road.

5 CALCUTTA
2gd. No.-22/9¢
EXPIRY DATE
06.03.2030

- WIANERACH AL (& scanned with OKEN Scanner
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5.2

5.3

5.4
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~ -

Information regarding megal encroachment by constructing structures and stacking of
Tinor minerals over flgod plain area of Luna River bed is not noticed during jomt
inspection. .

Labour hutment over flood plain area.of Luna River bed is canstructed with brick-wall
without plastering and roofed by GI sheet with soling brick concrete foundation which
are temporary in nature.

Information regarding illegal extraction of sand from the river bed is not noticed during
inspection.

Materisl stocle-yard, pa.rlnng of vehicles and machinery, camp office, dumping of sands
and stone chips are noticed over the countryaule land of the river einbankwent road
which stands recorded in the name of Nirman O Paribahan Bibhaga of Govt of Odisha.

ahus .
2R84 YT 4P }J\ 0‘\'“;15,

Engme
pssistant Ao, Execuive
; Patku\'gsecmn\ Pﬁmimgaﬁwmwmn

% . Patkura
é‘p’(\\"g _ : Snpml’itc%\l\ingmer

Tahasildar, Ma.tshaghai Kendrapara Irrigation Division
Kend:apam
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ANNEXURE — RS8/TF

‘Latitude :.20-405033 -
‘Longitude : 86.490236 o=

St~ ot 3
e R

Note carh lit"e'.

. Address : Paradip Highway,
~Marsaghai, Kendrapara, 754213,

Odisha’India

Altitude : 9.97 meter
Date : 24th Dec 2025
Accuracy: 1.08 meter

43 Note : Captured by NoteCam

’H{ $3— TUNXINNY
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=== E >
La'alnlay 'l : - .
[P B oy
) """“""‘hﬂ“**ig Note cam lite
. Address: Paradip Highway,
SN Marsaghai, Kendrapara, 754213,
Odisha, India

Latitude : 20.403664
Longitude : 86.489022

Altitude : 6.28 meter
* Date: 24th Dec 2025
. Accuracy:0.31 meter
y Note: Captured by NoteCam
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S
-2 @ Note cam lite
- Address: Paradip Highway,
" Marsaghai, Kendrapara, 754213,
E&. Odisha, india
¥ Lqﬂtude :20.405001
Longitude : 86.490205
£ Altitude : 8.86 meter
Date : 24th Dec 2025
- Accuracy: 0.31 meter
e Note: Captured by NoteCam




P2 o i

"

N Ap

D}'Note cam lite

Address : Paradip Highway,
.. Marsaghai, Kendrapara, 754213,

Y

Odisha, India
Latitude

20.403423

:86.488843

Longitude

T
o ™
)
L N
ENG
~ @
O.D
o C
..m
©

3=} %
22
=lwm
< 0

et “Accuracy : 0.5 meter
=% Note : Captured by NoteCam
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ANNEXURE -5

%

Sand Transit Pass Details

Sl. No. Passs No. Date Material Name Quantity Vehicle No. Status
1 A2502050119/1/1 | 25-02-2025 SAND 16.00 Cum| ODO2CP-1215 Received
2 A2502050119/1/2 | 25-02-2025 SAND 16.00 Cum| ODO2CP-1219 Received
3 A2502050119/1/10 25-02-2025 SAND 16.00 Cum| ODO2CP-1215 Received
4 A2502050119/1/18 | 25-02-2025 SAND 16.00 Cum| ODO2CP-1215 Received
5 A2502050119/1/20 25-02-2025 SAND 16.00 Cum| ODO2CP-1219 Received
6 A2502050119/1/21 | 25-02-2025 SAND 16.00 Cum| 0DO2CP-1240 Received
7 A2502050119/1/22 | 25-02-2025 SAND 16.00 Cum| ODO2CP-1260 Received
8 A2502050119/1/23 | 25-02-2025 SAND 16.00 Cum| ODO2CP-1261 Received
9 A2502050119/1/24 25-02-2025 SAND 16.00 Cum| ODO02CP-1270 Received
10 A2502050119/1/25 | 25-02-2025 SAND 16.00 Cum| ODO2CP-1280 Received
11 A2502050119/1/26 25-02-2025 SAND 16.00 Cum| ODO2CP-1283 Received
12 A2502050119/1/27 | 25-02-2025 SAND 16.00 Cum| OD02CP-1284 Received
13 A2502050119/1/28 | 26-02-2025 SAND 16.00 Curn|  0D02CP-1215 Received
14 A2502050119/1/30 | 26-02-2025 SAND 16.00 Cum| ©D02CP-1240 Received
15 A2502050119/1/34 | 26-02-2025 SAND 16.00 Cum| 'ODD2CP-1280 Received
16 A2502050119/1/36 | 26-02-2025 SAND 16.00 Cum| OD02CP-1284 Received
17 A2502050119/1/47 26-02-2025 SAND 16.00 Cum| ODO02CP-1219 Received
18 A2502050119/1/52 | 26-02-2025 SAND 16.00 Cum| ODOD2CP-1280 Received
19 A2502050119/1/58 | 26-02-2025 SAND 16.00 Cum| ODO02CP-1260 Received

20 A2502050119/1/60 26-02-2025 SAND 16.00 Cum| 0OD02CP-1270 Received
21 A2502050119/1/64 26-02-2025 SAND 16.00 Cum| 0ODO02CP-1215 Received
22 A2502050119/1/73 | 27-02-2025 SAND 16.00 Cum| 0DO02CP-1215 Received
23 A2502050119/1/74 | 27-02-2025 SAND 16.00 Cum| ODO2CP-1219 Received
24 A2502050119/1/75 | 27-02-2025 SAND 16.00 Cum| ODO2CP-1240 Received
25 A2502050119/1/76 27-02-2025 SAND 16.00 Cum| OD0D2CP-1260 Received
26 A2502050119/1/77 | 27-02-2025 SAND 16,00 Cum{ ODO2CP-1261 Received
27 A2502050119/1/78 | 27-02-2025 SAND 16.00 Cum| ODO2CP-1270 Received
28 A2502050119/1/79 | 27-02-2025 SAND 16.00 Cum| ODO2CP-1280 Received
29 A2502050119/1/80 | 27-02-2025 SAND 16.00 Cum| ODO2CP-1283 Received
30 A2502050119/1/81 27-02-2025 SAND 16.00 Cum| ODO2CP-1284 Received
31 A2502050119/1/87 | 27-02-2025 SAND 16.00 Cum| 0D02CP-1270 Received
32 A2502050119/1/89 | 27-02-2025 SAND 16.00 Cum| OD02CP-1283 Received
33 A2502050119/1/91 | 27-02-2025 SAND 16.00 Cum| ©0D02CP-1215 Received
34 A2502050119/1/92 | 27-02-2025 SAND 16.00 Cum| ©ODO2CP-1219 Received
35 A2502050119/1/93 | 27-02-2025 SAND 16.00 Cum| ©D02CP-1240 Received
36 A2502050119/1/94 | 27-02-2025 SAND 16.00 Cum| ODOD2CP-1260 Received
37 A2502050119/1/95 | 27-02-2025 SAND 16.00 Cum| ODO02CP-1261 Received
38 A2502050119/1/96 | 27-02-2025 SAND 16.00 Cum| 0ODO2CP-1270 Received
39 A2502050119/1/97 | 27-02-2025 SAND 16.00 Cum| ©0D02CP-1280 Received
40 A2502050119/1/98 | 27-02-2025 SAND 16.00 Cumm| ODO2CP-1283 Received
41 A2502050119/1/99 27-02-2025 SAND 16.00 Cum| ODO2CP-1284 Received
42 A2502050119/1/100 10-03-2025 SAND 16.00 Cum| OD29M-6098 Received
43 A2502050119/1/101 | 10-03-2025 SAND 16.00 Cum|  OD29L-6098 Received
44 A2502050119/1/102 | 10-03-2025 SAND 16.00 Cum!  OD29F-3698 Received
45 A2502050119/1/103 | 11-03-2025 SAND 16.00 Cum] 0D29L-6098 Received
46 A2502050119/1/104 | 12-03-2025 SAND 16.00 Cum|  OD291-6098 Received
47 A2502050119/1/105 | 12-03-2025 SAND 16.00 Cum| OD29M-6098 Received
48 A2502050119/1/106 12-03-2025 SAND | 6,00 Cum| OD29M-6098 Received
49 A2502050119/1/107 | 12-03-2025 sanND | () 14.08%u 0D29L-6098 Received
50 A2502050119/1/108 12-03-2025 SAND %\ﬁrﬁ' j QD29L-6098 Received
51 A2502050119/1/109 | 12-03-2025 SEND |, 16.00 Cum|” - OD29F-3698 Received
52 A2502050119/1/110 12-03-2025 Received
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Sl. No. Passs No. Date Material Name Quantity Vehicle No. Status
53 A2502050119/1/111 | 13-03-2025 SAND 16.00 cum| OD29L-6098 Received
54 A2502050119/1/112 | 13-03-2025 SAND 16.00 Cum| 0D29L-6098 Received
55 A2502050119/1/113 | 13-03-2025 SAND 16.00 Cum| OD29M-6098 Recejved
56 A2502050119/1/114 | 13-03-2025 SAND 16.00 Cum| OD29M-6098 Received
57 A2502050119/1/115 | 13-03-2025 SAND 16.00 Cum|{ OD29M-6098 Received
58 A2502050119/1/116 | 13-03-2025 SAND 16.00 Cum{ OD29L-6098 Received
59 A2502050119/1/117 | 13-03-2025 SAND 16.00 Cum| 0D29L-6198 Received
60 A2502050119/1/118 | 13-03-2025 SAND 16.00 Cum| OD22D-6575 Received
61 A2502050119/1/115 | 13-03-2025 SAND 16.00 Cum| OR04M-8498 Received
62 A2502050119/1/120 | 13-03-2025 SAND 16.00 Cum| OD29L-6198 Received
63 A2502050119/1/121 | 13-03-2025 SAND 16.00 Cum|  OD29L-6098 Received
64 A2502050119/1/122 | 13-03-2025 SAND 16.00 Cum| 0OD22D-6575 Received
65 A2502050119/1/123 | 16-03-2025 SAND 16.00 Cum| OD29M-6098 Received
66 A2502050119/1/124 | 16-03-2025 SAND 16.00 Cum|  OD29L-6098 Received
67 A2502050119/1/125 | 16-03-2025 SAND 16.00 Cum| OD22D-6575 Received
68 A2502050119/1/126 | 16-03-2025 SAND 16,00 Cum|  OD29L-6098 Received
69 A2502050119/1/127 | 16-03-2025 SAND 16.00 Cum| "OD29M-6098 Received
70 A2502050119/1/128 | 16-03-2025 SAND 16.00 Cum| OD29M-6098 Received
71 A2502050119/1/129 | 16-03-2025 SAND 16.00 Cum| ©OD29L-6098 Received
72 A2502050119/1/130 | 16-03-2025 SAND 16.00 Cum| OD29M-6098 Received
73 A2502050119/1/131 | 16-03-2025 SAND 16.00 Cum|  OD29L-6098 Received
74 A2502050119/1/132 { 16-03-2025 SAND 16.00 Cum| OD29M-6098 Received
75 A2502050119/1/133 | 16-03-2025 SAND 16.00 Cum|  OD29L-6098 Received
76 A2502050119/1/134 | 17-03-2025 SAND 16.00 Cum| OD29M-6098 Received
77 A2502050119/1/135 | 17-03-2025 SAND 16.00 Cum| 0D29L-6098 Received
78 A2502050119/1/136 | 17-03-2025 SAND 16.00 Cum| OD29M-6098 Received
79 A2502050119/1/137 | 17-03-2025 SAND 16.00 Cum| ©D29L-6098 Received
80 A2502050119/1/138 | 17-03-2025 SAND 16.00 Cum| ©D29M-6098 Received
81 A2502050119/1/139 | 17-03-2025 SAND 16.00 Cum| OD29L-6098 Received
82 A2502050119/1/140 | 17-03-2025 SAND 16.00 Cum| OD29M-6098 Received
83 A2502050119/1/141 | 17-03-2025 SAND 16.00 Cum|  ©D29L-6098 Received
34 A2502050119/1/142 | 17-03-2025 SAND 16.00 Cum| OD22D-6575 Received
85 A2502050119/1/143 | 17-03-2025 SAND 16.00 Cum| OD29F-3698 Received
86 A2502050119/1/144 | 18-03-2025 SAND 16.00 Cum| OD29L-6098 Received
87 A2502050119/1/145 | 18-03-2025 SAND 16.00 Cum| ‘0D29Q-0098 Received
88 A2502050119/1/146 | 19-03-2025 SAND 16.00 Cum| OD25M-6098 Received
89 A2502050119/1/147 | 19-03-2025 SAND 16.00 Cum|  OD29L-6098 Received
90 A2502050119/1/148 | 19-03-2025 SAND 16.00 Cum| OD29F-3698 Received
91 A2502050119/1/149 | 19-03-2025 SAND 16.00 Cum| ODOA4F-B898 Received
92 A2502050119/1/150 | 19-03-2025 SAND 16.00 Cum| OD22D-6575 Received
93 A2502050119/1/151 | 19-03-2025 SAND 16.00 Cum} ©D290-0098 Received
94 A2502050119/1/152 [ 19-03-2025 SAND 16.00 Cum| OD29L-6098 Received
95 A2502050119/1/153 | 20-03-2025 SAND 16.00 Cum| OD29M-6098 Received
96 A2502050119/1/154 | 20-03-2025 SAND 16.00 Cum| OD29L-6098 Received
97 A2502050119/1/155 | 20-03-2025 SAND 16.00 Cum|  OD29F-3698 Received
98 A2502050119/1/156 | 20-03-2025 SAND 16.00 Cum|  ODO4F-8898 Received
99 A2502050119/1/157 | 20-03-2025 SAND 16.00 Cum| OD22D-6575 Received
100 A2502050119/1/158 | 20-03-2025 saND | . 16.00cum| 0D290-0098 Received
101 A2502050119/1/159 | 20-03-2025 SANG . () T 1800 Cum| OD29M-6098 Received
102 A2502050119/1/161 | 21-03-2025 /SAND ™ _T—_"18.00Fum| 0OD29M-6098 Received
103 A2502050119/1/162 | 21-03-2025 /" SAND._ 16,00 Cm). OD29L-6098 Received
104 A2502050119/1/163 | 21-03-2025 | /' L SAND -}, . 16,00Cum| ', OD29F-3698 Received
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Sand Transit Pass Details

Sl. No. Passs No. Date Material Name Quantity . Vehicle No. Status
105 A2502050119/1/164 | 21-03-2025 SAND 16.00 Cum| OD29M-6098 Received
106 A2502050119/1/165 | 21-03-2025 SAND 16.00 Cum| ©OD29L-6098 Received
107 A2502050119/1/166 | 21-03-2025 SAND 16.00 Cum| OD29F-3698 Received
108 A2502050119/1/167 | 21-03-2025 SAND 16.00 Cum| OD29M-6098 Received
109 A2502050119/1/168 | 21-03-2025 SAND 16.00 Cum| OD29L-6098 Received
110 A2502050119/1/169 | 21-03-2025 SAND 16.00 Cum| OD29F-3698 Received
111 A2502050119/1/170 |. 21-03-2025 SAND 16.00 Cum| ODD4F-8898 Received
112 A2502050119/1/171 | 21-03-2025 SAND 16,00 Cum| OD22D-6575 Received
113 A2502050115/1/173 | 23-03-2025 SAND 16.00 Cum| OD29M-6098 Received
114 A2502050119/1/174 | 23-03-2025 SAND 16.00 Cum| 0OD29L-6098 Received
115 A2502050119/1/176 | 23-03-2025 SAND 16.00 Cum| OD29M-6098 Received
116 A2502050119/1/177 | 23-03-2025 SAND 16.00 Cum| ©D29L-6098 Received
117 A2502050119/1/178 | 23-03-2025 SAND 16.00 Cum| OD29F-3698 Received
118 A2502050119/1/192 | 25-03-2025 SAND 16.00 Cum| OD29M-6098 Received
119 A2502050119/1/193 | 25-03-2025 SAND 16.00 Cum| ©OD29L-6098 Received
120 A2502050119/1/195 | 25-03-2025 SAND 16.00 Cum| 0D22D-6575 Received
121 A2502050119/1/196 | 25-03-2025 SAND 16.00 Cum| ODO4F-8898 Received
122 A2502050119/1/199 | 25-03-2025 SAND 16.00 Cum| OD29M-6098 Received
123 A2502050119/1/205 | 25-03-2025 SAND 16.00Cum| ©D29N-6198 Received
124 A2502050119/1/207 | 26-03-202% SAND 16,00 Cum| 0D29M-6098 Received
125 A2502050119/1/213 | 26-03-2025 SAND 16.00 Cum| OD22D-6575 Received
126 A2502050119/1/214 | 26-03-2025 SAND 16.00 Cum| OD29M-6098 Received
127 A2502050119/1/219 | 26-03-2025 SAND 16.00 Cum| 0OD29L-6198 Received
128 A2502050119/1/220 | 26-03-202% SAND 16.00 Cum| 0OD29N-6198 Received
129 A2502050119/1/221 |. 27-03-2025 SAND 16.00 Cum| OD29M-6098 Received
130 A2502050119/1/222 | 30-03-2025 SAND 16.00 Cum| ODD2CP-1215 Received
131 A2502050119/1/223 | 30-03-2025 SAND 16.00 Cum| 0ODO02CP-1219 Received
132 A2502050119/1/224 | 30-03-2025 SAND 16.00 Cum| 0D02CP-1240 Received
133 A2502050119/1/225 | 30-03-2025 SAND 16.00 Cum| ODOD2CP-1260 Received
139 A2502050119/1/226 30-03-2025 SAND 16.00 Cum| ODO2CP-1261 Received
135 A2502050119/1/227 | 30-03-2025 SAND 16.00 Cum| ODO2CP-1270 Received
136 A2502050119/1/228 | 30-03-2025 SAND 16.00 Cum| ODO2CP-1280 Received
137 A2502050119/1/229 | 30-03-2025 SAND 16,00 Cum| ©ODO02CP-1283 Received
138 A2502050119/1/230 | 30-03-2025 SAND 16.00 Cum| ©ODO02CP-12849 Received
139 A2502050119/1/231 | 30-03-2025 SAND 16.00 Cum| ODO2CP-1215 Received
140 A2502050119/1/232 | 30-03-2025 SAND 16.00 Cum| ODOD2CP-1219 Received
141 A2502050119/1/233 | 30-03-2025 SAND 16.00Cum| 0OD02CP-1240 Received
142 A2502050119/1/234 | 30-03-2025 SAND 16.00 Cum| ODO2CP-1260 Received
143 A2502050119/1/235 | 30-03-2025 SAND 16.00 Cum| 0DO2CP-1261 Received
144 A2502050119/1/236 | 30-03-2025 SAND 16,00 Cum| ODO02CP-1270 Received
145 A2502050119/1/237 | 30-03-2025 SAND 16.00 Cum| ODO02CP-1280 Received
146 A2502050119/1/238 | 30-03-2025 SAND 16.00 Cum| ODO02CP-1283 Received
147 A2502050119/1/239 | 30-03-2025 SAND 16.00 Cum| ODOD2CP-1284 Received
148 A2502050119/1/240 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1215 Received
149 A2502050119/1/241 | 31-03-2025 SAND 16.00 Cum| ODD2CP-1219 Received
158 A2502050119/1/242 | 31-03-2025 SAND 16.00 Cum| ODD2CP-1240 Received
151 A2502050115/1/243 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1260 Received
152 A2502050119/1/244 | 31-03-2025 SAND | 16.00cum| oODO2CP-1261 Received
153 A2502050119/1/245 | 31-03-2025 SAND . . 16.00.Cum| ODO2CP-1270 Received
154 A2502050119/1/246 | 31-03-2025 SAND .16.00 eum| OD02CP-1280 Received
155 A2502050119/1/247 | 31-03-2025 /  SAND,, 16.00 Cura|'. OD02CP-1283 Received
156 A2502050119/1/248 | 31-03-2025 | / -7 SAND 16.00 Cum| 'OD0O2CP-1284 Received
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Sl. No. Passs No. Date Material Name Quantity Vehicle No. Status
157 A2502050119/1/249 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1215 Received
158 A2502050119/1/250 | 31-03-2025 SAND 16.00 Cum| 'OD02CP-1219 Received
159 A2502050119/1/251 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1240 Received
160 A2502050119/1/252 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1260 Received
161 A2502050119/1/253 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1261 Received
162 A2502050115/1/254 | 31-03-2025 SAND 16,00 Cum| ODO2CP-1270 Received
163 A2502050119/1/255 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1280 Received
164 A2502050119/1/256 | 31-03-2025 SAND 16.00 Cum| ©DO2CP-1283 Received
165 A2502050119/1/257 | 31-03-2025 SAND 16.00 Cum|{ ©ODO2CP-1284 Received
166 A2502050119/1/258 | 31-03-2025 SAND 16.00 Cum| OD02CP-1215 Received
167 A2502050119/1/259 | 31-03-2025 SAND 16.00 Cum| OD02CP-1219 Received
168 A2502050119/1/260 | 31-03-2025 SAND 16.00 Cum| 0DO2CP-1240 Received
169 A2502050119/1/261 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1260 Received
170 A2502050119/1/262 | 31-03-2025 SAND 16.00 Cum| ODOZCP-1261 Received
171 A2502050119/1/263 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1270 Received
172 A2502050119/1/264 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1280 Received
173 A2502050119/1/265 | 31-03-2025 SAND 16.00 Cum| 0DO02CP-1283 Received
174 A2502050119/1/266 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1284 Received
175 A2502050119/1/267 | 31-03-2025 SAND 16.00 Cum| OD02CP-1215 Received
176 A2502050119/1/268 | 31-03-2025 SAND 16.00 Cum| ©ODO2CP-1219 Received
177 A2502050119/1/269 | 31-03-2025 SAND 16.00 Cum| ODO02CP-1240 Received
178 A2502050119/1/270 | 31-03-2025 SAND 16.00 Cum| ©ODO2CP-1260 Received
179 A2502050119/1/271 | 31-03-2025 SAND 16.00 Cum| OD02CP-1261 Received
180 A2502050119/1/272 | 31-03-2025 SAND 16.00 Cum| ODO02CP-1270 Received
181 A2502050119/1/273 | 31-03-2025 SAND 16.00 Cum| 0ODO2CP-1280 Received
182 A2502050119/1/274 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1283 Received
183 A2502050119/1/275 | 31-03-2025 SAND 16.00 Cum| 0ODO02CP-1284 Received
184 A2502050119/1/276 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1215 Received
185 A2502050119/1/277 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1219 Received
186 A2502050119/1/278 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1240 Received
187 A2502050119/1/279 | 31-03-2025 SAND 16.00 Cum| OD02CP-1260 Received
188 A2502050119/1/280 | 31-03-2025 SAND 16.00 Cum| 0ODO2CP-1261 Received
189 A2502050119/1/281 | 31-03-2025 SAND 16.00 Cum| ODO02CP-1270 Received
190 A2502050119/1/282 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1280 Received
191 A2502050119/1/283 | 31-03-2025 SAND 16.00 Cum| ©ODO02CP-1283 Received
192 A2502050119/1/284 | 31-03-2025 SAND 16.00 Cum| ©ODO02CP-1284 Received
193 A2502050119/1/285 | 31-03-2025 SAND 16.00 Cum| OD29M-6098 Received
194 A2502050119/1/286 | 31-03-2025 SAND 16.00 Cum| ‘ OD29F-3698 Received
195 A2502050119/1/287 | 31-03-2025 SAND 16.00 Cum| ODOA4F-8898 Received
196 A2502050119/1/288 | 31-03-2025 SAND 16.00 Cum| 0D22D-6575 Received
197 A2502050119/1/289 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1215 Received
198 A2502050119/1/290 | 31-03-2025 SAND 16.00 Cum| ODO2CP-1219 Received
199 A2503100126/1/1 10-03-2025 SAND 16.00 Cum| 0D22D6575 Received
200 A2503100126/1/2 13-03-2025 SAND 16.00 Cum| OD29M6098 Received
201 A2503100126/1/3 | 13-03-2025 SAND 16.00 Cum|  OD29K9398 Received
202 A2503100126/1/4 13-03-2025 SAND 16.00 Cum| OR04MS5198 Received
203 A2503100126/1/5 17-03-2025 SAND 16.00 Cum| 0OD22D6575 Received
204 A2503100126/1/6 17-03-2025 SAND 16.00 Cum|  ODOD4F8898 Received
205 A2503100126/1/7 18-03-2025 SAND  _}—16:00Cum| ©OD29M6098 Received
206 A2503100126/1/8 18-03-2025 SaNp- .} 16pogumi.  0D29L6098 Received
207 A2503100126/1/9 18-03-2025 SAiD A4 16 0D29F3698 Received
208 A2503100126/1/10 | 18-03-2025 SAND /" ‘3], , 16.00 Cuty| £0D29Q0098 Received
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Sl. No. Passs No. Date Material Name Quantity Vehicle No. Status
209 A2503100126/1/11 18-03-2025 SAND 16.00 Cum 0D29L6098 Received
210 A2503100126/1/12 19-03-2025 SAND 16.00 Cum ODO4FB898 Received
211 A2503100126/1/14 20-03-2025 SAND 16.00 Cum| . OD29L6198 Received
212 A2503100126/1/15 20-03-2025 SAND 16.00 Cum OD29N6198 Received
213 A2503100126/1/16 20-03-2025 SAND 16.00 Cum| OD29N6198 Received
214 A2503100126/1/17 21-03-2025 SAND 16.00 Cum 0D29L6198 Received
215 A2503100126/1/18 21-03-2025 SAND 16.00 Cum QOD25N6198 Received
216 A2503100126/1/19 21-03-2025 SAND 16.00 Cum COD04F8898 Received
217 A2503100126/1/20 21-03-2025 SAND 16.00 Cum 0D22D6575 Received

3472 Cum
Received - 217 Nos. 3472 Cum
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ANNEXURES
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GOVERNMENT OF ODISHA
DEPARTMENT OF STEEL & MINES

1. Book No.:@: ==

2. Cirde Mining Office

3, Name of the Quarry/Lease/Source of
Auction -

4. Name of the Licensee/Lessee/Permit

Date & Time

ORIGINAL COPY

FORM-Y
[See rule 58(1)]
TRANSIT PASS
FOR MINOR MINERALS

07-Aug-2024 12:58:52 PM - 07-Aug-2024 09:06:00
PM

T T T T T T T T TR T e Y

- JAJPUR

Kharasrota River Sand Bed at Goudasahi

Holder/Auction Holder/Auction : JAYA PRAKASH BISWAL
Purchdser
_____ vajbir construction private binjharpur kualkhia chandikhol

5. Destinatian: .. . o , kendrag o 9 Route kendrapar badagan :
6. Minor Mineral : SAND .
1
7. PermitNa. @ HA Date : NA 1
reveRvEEIY R bRy T P Pt N, .
8. Quantity Permitted {Cum/Tonnes} 16.00 Cum :
9. Measurement of Mineral in Carrier (in meter) : 0D03A3401 :
'
Length Breadth Height :
NA NA NA |
|
10. Cubic Content iCum) 16.00 :
11. Weght of the Vehicle (Tonnes) Gross S NA o Tare @ NA :
12. Weight of the Mineral : NA \
. . reevas "
1
T
Stgnature of the Signature of the Signature of the :
E E E persan Issuing with  carrier Driver with checking staff with N
I date date date :
RESLE ¥y .
Signature of the person receiving Signature of Inspector :
g 7 o at the destination with date — _ WCwith date & time T
H
[
[m] Tz .
[
f
¥

. Circle Mining Office
. Name of the Quanry/Lease/Source of

DUPLICATE COPY

GOVERNMENT OF ODISHA
DEPARTMENT OF STEEL & MINES
FORM-Y
[See rule 58(1}]
TRANSIT PASS
FOR MINQR MINERALS

Pass No.  A2408060033/1/1

. 07-Aug-2024 12:58:52 PM - 07-Aug-2024 09:06:00
Book No. : === Date & Time

- PM

- JAIPUR

veemsa

: Kharasrota River Sand Bed at Goudasahi

Auction

. Name of the Licensee/Lessee/Permit

HoldersAuction Holder/Auction - JAYA PRAXASH BISWAL

Purchaser

rajbir construction private binjharpur kuakhia chandikhol

o L limited , kendrapara badagan LTl kendrapar badagan
Minor Mineral | _S_A-D .

- PermitNo. 1 BA e, DO D SR oo

. Quantity Permitted (Curn/Tonnes) :I.E..la? Cum -

., Measurement of Mineral in Carrier {in meter) : QD03AS401

Length Breadth Height

NA NA NA

10. Cubic Content (Cumy
11. Weight of the Vehicle (Tonnes) Grass : NA Tare © NA
12. Weight of the Mineral t NA

16.00

CETLTTT YT YIS S P AT spsassnsmasus anans

Signature of the Signature of the Signature of the ~
E E E person Issuing with  carrier Driver with  checking staff with
I'-' 'i'l i & date date date
q Signature of the person receiving Signature of Inspector
. at the destination with date /€ with date & time

Office Seal

oqby JUNXINNY
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O

i ERIGINAL COPY E- DUFLICATE COPY
el &
T | T
GOVERNMENT OF ODISHA 5 GOVERNMENT OF ODISHA
DEPARTMENT OF STEEL & MINES i DEPARTMENT OF STEEL & MINES
FORM-¥ 0 FORM-Y
{Sew rula BT} Pass Mo, A2502050119/1 : [3ee cute 58017} Pass Mo, A2502050119/1/1
TRANSIT PASS Trmmmmmmemm— B TRANSITRASS e
FORMINGR MINERALS i FOR MINOR MINERALS
3
1. BookMNo. = - Date & Time 25-Feb-2025 12:34:29 PM - 25-Feb-2025 03:04:00 PM : 1. Book No. == Date & Time : 25-Feb-2025 12:34:29 PM - 25-Feb-2025 03:04:00 PM
A Pl e A e eI ek R e il Pt H b e o e s e e i e MBS L S T it v v Mo TR -
2, Circle Mining Office CUTTACK : 2. Circle Mining Office CUTTACK
e B i e e o L e AR LU OSSN i Jp & Sroe NG ke T DY LAY
3, N f th ¢ R h
am.e of the Quarry/Lease/Source of TULASIPUR SAND QUARRY, (LUNA RIVER) T 3 Nam‘c of the Quarry/Lease/Source of TULASIPUR SAND QUARRY, {LUNA RIVER)
Auction H Auction rarmtiremar P rohobirrberbetn ) s
4. Name of the ticensee/Lessee/Permit | 4. Name of the Licenses/Lessee/Permit
Holder/Auction Holder/Auction PRA_FEILLKP“MA_RD.ASM R _ ] Holder/Auction Holder/Auction PRAFULL KUMAR DAS
Purchaser i Purchaser
1
5 Rajbir Construction Private Mangalachhak,Badagan, Jayachandrap i’ ;. Rajbir Construction Private Y Mangalachhak, Badagan,Jayachandrapur
Destination’ limited Kendrapara , Route - Iid . Destination” limited Kendrapara, Route . Sadumur
1 Badagan,JayachandrapurJadupur e e T e O e e i : esUNAtoN g adagan, Jayachandrapur, Jadupur TR R ios 1L SRR L LS
& Minor Mineral : SAND E 6. Minor Mineral : SAND
7. PermitNo. : NA Date NA i | 7. PermitNo. : NA Date NA
[in S N ST s
8. Quantity Permitted {Cum/Tonnes) 16,00 Cum ; 8. Quantity Permitted {Cum/Tonnes) .+ 16.00 Cum
9. Measurement of Mineral in Carrier (in meter) : OD02ZCP1215 ! 9. Measurement of Mineral in Camrier (in meterd - O_DOZCP*IZ_‘IS
[Length | raadth [ neige | ] Length Breadth T Height ]
NA [ NA [ NA b DA NA LT
: oS e N T = - — e ]
10. Cubic Content (Cum) 16.00 s » ! 10. Cubic Content icumi 16.00
13. Weight of the Vehicle (Tonnes) Gross MA-C ot Tare : NA _ i 11. Weight of the Vehicle (Tonnes} Gross cNA Tare : NA .
12. Weight of the Mineral NAz. aevimals Snllad e . - 12, Weight of the Mineral NA
- 1 .
Sigrature of the parron Liaing Signatiae of the caitiar Drhvir Signsturs of the checking staft y Siprature of the pevicn isulng  Signatury f thy curer Drver Signature of the chicking salf
E E with date with date with date x with date with date with date
\
T Signature of the peIon recarving Sigaature of Inspecter I Sigratire of the prrion reaviving . Signature ol Impecior
e 7 Jl'l" a 5t the destination with dole 1 with date & tme »4 the destination with dats UC with date & time
Offico Seal Office Seal

c
-

CALCUTTA
Regd. No.-22/96
EXPIRY DATE

22\ 06.03.2030
7

2
&

33N0




1/21/26, 3:12 PM Gmail - Original Application No. 225/2024/EZ - Ameeamantaray vs. State Of Odisha & Ors. - Counter Affidavit on behalf of R...

M Gmall Jaydeb Ghorai <jghorai@gmail.com>

Original Application No. 225/2024/EZ - Alaya Samantaray vs. State Of Odisha & Ors. -
Counter Affidavit on behalf of Respondent No. 8 and two videos submitted by the
Respondent No. 8

1 message
Jaydeb Ghorai <jghorai@gmail.com> Wed, Jan 21, 2026 at 3:11 PM
To: Sankar Pani <sankarprasadpani@gmail.com>
21.01.2026
To
Sankar Prasad Pani

And
Ashutosh Padhy
Advocates on behalf of the Applicant

Re : Original Application No. 225/2024/EZ
Alaya Samantaray
.... Applicant
Versus
State Of Odisha & Ors.
.... Respondents

Dear Sir,
I am sending herewith copy of the Counter Affidavit on behalf of my client.

[ am also forwarding :
i) a drone video footage taken on January 18, 2026 and
ii) _another video uploaded on ‘YouTube’ on November 27, 2025 which is available at -
https://youtu.be/k7bFurusLUk?si=1vjjyns8c400A7k8.

which are also being filed with the Hon’ble Tribunal.

Kindly acknowledge receipt.

Thanking you,
Yours faithfully,

JAYDEB GHORAI
ADVOCATE FOR RESPONDENT NO. 8
12/1, Old Post Office Street,
Ground Floor,
Kolkata — 700001
9831336884 (M)
Encl : As above

E Drone Video Footage - 18.01.2026.mp4

E Video - Uploaded on YouTube on 27.11.2025.mp4

ﬂ OA 225 of 2024 - Counter Affidavit of Resp. 8 - 21.01.2026.pdf
4239K

https://mail.google.com/mail/u/0/?ik=9142ff40a1&view=pt&search=all&permthid=thread-a:r8809691191933506883%7Cmsg-a:r363087417330784...
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https://youtu.be/k7bFurusLUk?si=1vjjyns8c40oA7k8
https://youtu.be/k7bFurusLUk?si=1vjjyns8c40oA7k8
https://drive.google.com/file/d/1x5-H8zbPLs2GPfcAwScDB2w8sQKVUPaP/view?usp=drive_web
https://drive.google.com/file/d/1HTeG6CYdc1-57zsRcfSjq0p0DkrZDtK0/view?usp=drive_web
https://mail.google.com/mail/u/0/?ui=2&ik=9142ff40a1&view=att&th=19bdfee79b08ab98&attid=0.1&disp=attd&realattid=f_mkntzmmy0&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=9142ff40a1&view=att&th=19bdfee79b08ab98&attid=0.1&disp=attd&realattid=f_mkntzmmy0&safe=1&zw

